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PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS / BENEFICIAL OWNERS OF EQUITY SHARES OF WINDLAS BIOTECH LIMITED (*COMPANY”) FOR THE BUYBACK OF EQUITY SHARES ON A PROPORTIONATE BASIS THROUGH THE TENDER
OFFERROUTE (“TENDER OFFER”) USING STOCK EXCHANGE MECHANISM AS PRESCRIBED UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUYBACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED FROM TIME TO TIME
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bewala Industrial Area, Dehradun, Uttarakhand-248110, India

» Tel: +91 124 2821030 | Websit ndlas.com

biotech.com = Contact Person: Mr. Ananta Narayan Panda, Company Secretary and Compliance Officer

Tris Public: {*Public ") of Regulation 7l) of
the Securities and Exchange Board of india (Buy-back of Securities) Regulations, 2018 as amended (including any
stawiory modification(s), amendment(s) ar re-enactments from time 1o time) (*Buyback Regulations') and

the Besyback Regulations:
OFFER 10 BUYBACK UP T0 4,70,000 (FOUR LAKH SEVENTY THOUSAND) FULLY PAID-UP EQLITY SHARES I'lF

0 9,80%

Groreonly) b d9 B0% of th e

Company on standalone and consolidated basls as per Intmawd\ ed financial statements as at March 31,
2025, vWhich iS within the Statulory it of 10% of the aggeegate of the total paid-up share capial and free
reservesaf the Gompany.

the Buy Back Size Le. INR 47,010,00,000 {Indian Rupses Forty Seven Gruee Only) does not exceed 10% of the

aggregate paid- up Euu\ty Share capital and free reserves of the Fumwﬂy a5 per latest audited standalone
the financial year ended Marcu&l 2025;

i) i ! o

v

4.2 The Buyhack Offer Size does not intlude any expenses or transaction costs.incurred or forthe
Buyback, such as, brokerage, fiing foes, funaver charges, advisory fees, intermediaries’ foes. public

THE COMPANY HAVING FACE VALUE OF INR 5 (INDIAN RUPEES FIVE ONLY) EACH,

publication expanses, printing and dispatch expenses, applicable taxes such as securities

qulty I the total paid-up Equity Sh | Du:upany.
ihere are o pending Schemes 0f aMalgamation Or COMPOMISe O ATFaRgEMENt PUTSUANt 10 the Act
{*Scheme”) involving the Company, and no public annauncement of the: Buy Back shall be made during

il

i Dat
and would Inioie  reservaion of 15% (ileen percent) of the number of Equy Shares proposed n be
bought back or number of Equity Shares entitled as per the ENigible Shareholders who hold Equity Shares of
market yaiue nat more than INR 2,00,000 (Rupees Two Lakns Only), on the basis of the closing price on the
Indian Stock Exchanges ragistering the highest lrading volume 2 on the Record Date, Le., Friday, Api 24,
2028 (“SmallShareholders™) as on the Record Date, whicheveris higher
112 Acopy website o g Mariagorio
the Buybiack at wwyefintellectualadisors com and is expected o be made avaiable on the website of the
SEBIatwiy.sebl um n, 1 2 atwyw.nseindia.com
and wenw s
2. NECESSITY FDHTHEBLIYBAEI(AIID DETAILS THEREOF
The Company has been generating reasonable amounts of cash on an ongoing basis. The current Buyback
proposalIs in line with the Gompany's capilal aliocation practices of returning excess cash to shareholders,
tharedy increasing sharenoidar valug n tha langar tarm, and improwing the Return on Equity. Tha Company
believes that the Buyback is being undertaken by tie Company afler taking into- sccount the operational and
stratagic cash momrements u! the Company in the medium term and for 'elam\llq surplus funds o fhe

THE TOTAL EQUITY SHARES IN THE EXISTING TOTAL PAID-UP EQUITY SHARE CAPITAL OF THE WMPMV fransaction stamp ity pendency of any suchScheme,
FROM ALL ELIGIBLE SHAREHOLDERS (EQUITY SHAREHOLDERS AS ON THE RECORD DATE, BEING FRIDAY, | 4.3 The funds for the Implemestation of the proposed Buyback will be sourced out of 1 fres reserves and [ (i) the Buy-back will not ba in contravention af Regutation A(vil) of SEBI Buy Back Regulations. 2. the Company
IPHH- 24, 2026 ON A PROPORTIONATE BASIS, THROUGH THE TENDER OFFER' ROUTE, AT A PRICE OF INR securiios premium account of the Company or such other source as may be permitied by the Buyback shall ot make any further offer of Buyback wihin a period of 0ns year reckoned from the expiry of the Buv
HARE, PAYABLE IN CASH, FOR AN AGGREGATE Regulations or the Act. Barrowed funds from banks and financial institutions, If any, will ROl be used 107 the Backperiod | & date an
MAX\MUIA AMOUNT NOT EXCEEDING INR 47,00,00,000/- {INDIAN RUPEES FORTY SEVEN CRORE ONLY) Buybark i
EXCLUDIIETHE TRLISAOT N GUSXa 11 e “BUTNAINT); {5} the Company shall not withdraw the Buyback offer atter the public announcement of the Huy Back offer is
Cortain figures contained in this. Public: Announcement, including financia) information, fiave been subject to “The Equity Shares of the Companly ara praposed to be bought back at a price of INR- 1000/~ mads;
Lﬁz‘f{‘g‘”“ adusineins, Al erimals il beenroundid ot ;sﬂ‘[:“’f""“‘"‘”: f””“s Akt ""5‘;'3”“5- “)(::e e Thassand Oniy) per Equly Share (*Buyback Price”). The Buyback Prce as been amved at afler {4 the Company shall comply with the stawtory and requiatory timedines in respect of the Buy Back in such
AR ClmneTTEX By 10 Brictival g i gl s anid () e Cle o considering various factors inchiding, but not imited to, the Irends in the volume welged i market manner as prascribed untertha Act and/orthe SEB| Buy Back Regutations and any otherapplicadls laws:
numbers M exacty tothe forthat comn or row aiated- pecton [ iy e . the sl
Furthe, et pumeical formaton s 1l bl Anmummem has been presented in ‘crare’. All referances 10 other financlal bl ofthe Buyback on t Equi:ysm Furthi, lﬂackof}[;i&u-lysnms any money purpe Y
“Runse(s), "INR, 2" or “As.” are ] In AGGOGANCe Wit Aeguiaion S{va) of the Buysack Requiasons, e Board/Buyback Commites may [ s ; 123127 a0 129 ol e Act
1. DETAILSOF THE BUYBACK OFFER AND BUYBACKPRICE inerease the Buyback number of Equity back provided RERRIy " dibilic s e
1.1 At the meeting held on Friday, Apri 17, 2026 (*Bsard Meeting’), the Gaard of Directors of the Gompany that therm is no change in the Buyback Offer Size, il sae working day piiot o the Record Dats fixed forthe | %) M67F 0 1o defaufts (efMerin the pastor subsisting) in e r2yment of deqasits, interest payment hersan.
{hersmatter referrad 1o as the “Boand”, which axpression shal include any committee constituted by the purpose of Buyback Iedaicton. o dehorliees.0c gy maat.oflataest 1h2reon.CF IR of Drslesencosiatis of a6
Boadto exerciseils owers, inoluding the powers conferrd by e sesalulion passed by the Buard at e marketprac ﬂ“:‘ﬁmg:gfgmﬁﬁ:ﬁ:g"&e' St ol il O oA CvaDlA i i DRkl
r stafutary suthoriies as may ba required | o premigm of 31.37% and 31.24% over the o BSE Nk s A 3 3 §
i .000 {Four Lakh Seventy Thousand) fully and NSE, respecthvaly, during thesity days preceding Tuesday, Api 14, 2026, being lhadamnhnﬂma‘mntn ot R Gy ol oL Back B Shar s 8, e enden o
paid-up equity shares of the face vaiue of INR 5.00/- {indian Rupees Five Only), representing 2. 23% of the " Efﬁ"p!‘.’.ﬁ‘k;!lmmqm il
total equity shares In the-existing tota! paid-up equity share capital of the company, from all eligile | , i i &
shasshoiders, 3t a buyback prica of MR 1,000/~ (ndian Rupees One Thousand Only) par equily shara ;nggxfig{’;ﬂ”ﬂ3fm *:“'P""E "“'“m”"'g"‘e‘ average marketgice ofthe Bty Shares onBSE | o o Gorpany shall earmark and iske arrangements for adequale sourses of funds for he purpoge of the
(“Buyback Price"), payable in cash for an amount not exceeding INR 47.00.00.000 {indian Rupess Forty | | oo o BTl T e o e o uvhackmunwaﬂce with e SEBI Buy Back Regulations;
Sewen Crore Only) excluding any expanses incurred or 10 be incurrad for the Buy Back viz. eokerage costs, andNSE, raspecively, dunnuLnstmr!)'dayslprccemngmlnmmvun Date ek =5 | (i) the ratio of y after the Buy Back shall not
fags, turmover charges, taxes suoh as securie W s | et bsidrat o e o i b B pabup caplal and fes resrves, based o i laest auded standalone or
any other form, stamp duty, advisors/ Iegal fees, fiing fees, public announcsment ﬂipenscs printing and SR e IALIE: TREpRGIVE, consolidated forihe financial year 1, 2025,
itany, and otrinci and charges elc 4sts”) | 6 DETAILS OF PROMOTERS, WEMBERS OF THE PROMOTER GROUP AND DIRECTORS OF PROMOTERS |\ v ooy oot icancfer e i i e
(such amount hereinafter referred 1o as the *Buyback Offer Size”), reprasenting 5. 8004 a0 0.0 i e WHERE PROMOTEF: 15 A COMPANY.AND,OF DIRELTORS AND KEY MARABERAL PERSOMNEL OF THE asum equalt 0o Equit the By Back
agaregate of the total paid-up equlty share. canital &nd free reserves (including securies prertiurn) of the COMPANY SHAREHOLDING AND OTHER DETAILS the capital rdemption esérve account and the detals of sueh ansfar shal be disclosed in ts Subssquent
na1, 2026, | 8.1 The angrgate sharehoiding n e Company of {a Promoters and e mermbers f the Promoter Geoup 2nd auditedinancial Swwmm
res;zemwelr, fram the shareholders/benelicial owners of the Equity Shares of the Gompany as on Apiil 24, 2 i ; el B \f"‘;m;’wp;ﬂh:""lﬂlswﬂ;“;iwﬂ(cl)‘ () i way of cash;
i n . - i i ectogs ey maagarial personcel of e Company, 5 0n th gat ot the Board Mesting e, Fiday Ap
g?;?a‘:uraa}::%gu?;in)s ﬁ;wa.ﬁ"’“f:gﬂf‘f‘a A g O B e e 17,2026 w,,afm”,,fp i & “ﬂ Aprl 18,2026 i board resoltion appruwnn he Buy Back willbe vl or a maximum perind m unryearhnm e data of
1.2 The Buybackis in accordance with the Articie 76 of the Articles of Association of tha Company and Sections | () The aggregate e promoter graup ot .asaﬂw date ot the Board i i K f i
b &va o s Spnlals o ITe oy o oGBS AL zm ’m e Meeling and Public Rs?ulﬁnurswmmukwun it Austhorties). The xaot tima table for the Buy Bzckshadnedecldscwmu
Companies {Share Capital and Debentures) Rules, 2014, the Companias Name of ‘Hos. of Equl % of paid uj o Equi 2 - _—
Rules, 2014 he Gompanies (Meetings of Board an s Powers) Rues, 2014 and o 1 Hm At sni:: ki r"'“ pml: i) (rfl;zssEEI:‘l‘I;fESharcs bought back by the Company will be compulsorily extinguishied and wil not be heid for
[‘m’fﬂ“;‘[ff; E:‘:Esf”g”“""""‘““'E“’U”'ﬁ;"“"'ﬂf;ﬂ“("s"’““E S ElmerE e B"‘“m | Os“‘ﬂkmﬂ' Wiridkasy ”3'23’%3 2085 | { oy the Gompzny shil notdirctly or indirecly purchase s own Equfy Shares or other spacified securlis: |
Exchange Bozrd of India (Listing Obligations and Disclosurs Requirements) Regulations, 2015 asamendeu y d‘s:h wwf:; g;“g;i‘l‘gf Sr;"s‘:""‘n\f:mi"‘zo‘:‘rfng He:oun: sy Gormpenl-Anst L Nough o et
("SEBI Listing Regulations’) and subiect to. such ofher approvals. permissions. consents, sancions and i — e oo
erempions of Securties and Exchange Boar of s {-SEEI". 1 stock exchanges on hic the Equty | || Menol Kumas Windzss (i) the Company shall ensure consequent reduction of s share capital post Buyback and the Equity Shares
Stiares of the Company ave lsted (“Indian Stock Exchanges”), Reserve Bank of ndia (*RBI') ast/ or other | {3 | Payal Windass bought back by the Company wil be extinguished and/or physizally des(rwvd as may be applicable in the
authories, insilutions.or bacios (iogether wih SEBI and R8I, ihe *Appropriaie Aufhores"), as may bo Prachi Jaln Windlass ! s 0fthe date
necessary, and subject , atteration AKW WEL Family Private Trust (through its Trustees Euvwvaeshnderlneﬂwﬂatkoffer
orimposed u,mamwmggyammg such approvals, permissions, consents, Ashiok Vimia Trusteeship Services Private Limited) 83,81.340 3071 | | o) a5 mer Reguiation 2406t the SEB Buy Back Reuiatons, e Promoter and memoers of Fromoter Gioup.
maybe agreed by the Boa T [owl 1,30,65.357 51.90 | and/or thair associales, shall not deal in the Equity Shares of other specified sscunties of the Campany either
1.3 In accordance with Hegu\atm 5{via) of the Buyback Requiations, the Board/Buyback Commitee may | (o) The agareqate the directors and key b 25 on the date of thiough the Siock Exchanges o off-market ransactions (including inter-se transfer of Equiy Shares among
increase the Buyback P number of Eguy 51 be baught b the promoler and members af promoer group) rom the dale of psssing the board resoluon tl the date of
that ther s no-change in the Buyback Offer Siza, til one working day priar to the Record Data fixed for tho LTI K offer; i
purpase of Buyback B st Farekon Designation Nos.of Equty | SRS | | ey tre statements contained n al the relevart docorments n relatio {5 the By Back shall b e, mateial
1.4 The Buyback Offer Size doas notinclade any expenses or transaction costs incurred of to be ncurred for the | | N Sharesheld | a1 factual and sh mation
Buy{]am smn as, brokerage costs, fees, fumover charges, 1axes such as secunities transaction tax and | [ gy " {socvi) the Company shall Buy Back the Equity Shares held in physical form from Efigible Sharehoiders in terms of
(ifany). such other miy be applicable, stamp duty, advisors fees, legatfees, shok Ramar Windlass [Wholz Time Direolor 3400500 T8 o, WHUFOUIA 2 1 B dea Ay 11, 2123
lumq 1ees public :nn:uucsmen.meuses printing and dispatch expenses, [f any. and other incidental and iesh Windiass Managing Directar i ] 0| | feovil the B Y
refated xpansos and charges etc, (“Transaction Costs™) The Equity Shares are currently tradad under the T Furrar Widses | Jont Messgiog Dieciar ] T i B 10 b condan o
trading codefs) WINDLAS at Nationat Stock Exchange of |nma Limited (“NSE") and 543329 at BSE Limited 1 mn;hi Jain Windlass Nma—Execu(iv's Ton 4‘" dapadan Do 3 i .01 the SEBI Listing
CBE) y - ; T Pawan Kumar Sharma | Whcle Time Director 2508 77| | o) The Company shall nat Buy Back aut of the proceeds of an earforissu of the same kind of shares or same
1.5 The Buyback shal the” wwamsrm’or tia Exchange Srinvasa Kind o other
ursuant fo Tonder-Offers under Takeovers, Buyback and Delsing ™ notied by Sacuries and Exchang | | 6 | Non-Executive Independent Dirgetor (] 000 || oo The Iasoaiiande andClause ()
Soard of i (‘SEBI) vide vicular GIRCFD/POLIGYCELLI/2015 dated Ao 19, 2015 read with SEB) | el Peir o E s BRI ] 00 of Schedule | of the Buyback Regulations, the Company shall ol undertake the Buyback uness 1 has
ﬁl a“;;gg%ﬁi%g:migf:‘i‘ Zf;:”an'zﬂﬁ';’gﬂca'arm'E' REH Eror 4 & vy | [E_ Viek Dhariwal ive Independent Director [ 0.00 obtained prir consent of ts lenders, in case of breach of any covanant with such Jenders. The Company
Gt 5] 5 Frgremet | tal (A] 44,23,542 20.96 1or
m;a;uh sl amf“m “".'Em mf“'s‘mmm“ms i inglucian any B. Key Managerial Personnel {ood) the letter of offer with the tender form shall within 2 {wo)
0t as amended (*SEB| Circulars”). SR e — - - froen the ReccrdDate.
1.6 The Equity Shares shall ba bought back on  praportionata basis from all Ih\’ shareholders of |1 | Komal Gupts T Chiaf Execulva Dfficer & Chief Financil Offcer 32350 T 0.15 ikabele
b 3 3 2 [ Ananta Narayan Panda_| Gompany Secietary and Compliance Officer | 1088 | 601 || 10. REPORTBY THE COMPANY AUDITOR
halding Equity Shares as on Record Date, |.&., Friday, Aprl 24 2026 (" ), through the 3 gt . .
~Tonder Ger” fouts. atRblecitg oplcabitiv e facttated | L 12l (B) 443 016 fpurt addressed 1o the Buard of Directars by the Company’s Auditors on Permissibie Capital Payment and
through the stock exchange mechanism as specified by SEBI in the SEBI Circulars. in this regard, fhe | (C] nose of the di k ipany *KMPs") hold 0 -
Company will request BSE Limited (“BSE") to providé the acquisition window for facilitating tendesing of any employee stock options in the Company: The text of the Report dated Apcil 17, 2026 of J. €. Bhalla & Co:. the Slatutory Auditars of the Company,
Equity Shares under the Buyback. For the purposes of this Buyback, BSE wil be the Designated Stock addiesspdto
E:mgnu— i ladg g L :; Name of the Persons Designation s g' l::n": i “m{:;;m:;?u‘v;ﬁw auale
1.7 Participation in th Buyback by Eligible Sharenolders may Wigoer caphal gains taxation in india and in their | |1 | Pawan Kumar Sharma__| Whole Time Direclor - o
couniry of residence. The ransaction of Buyback would als be chargoabie to-securities transaction tax fn ] The Board of Directors,
i  Elighie it detaled rots | | 2 | Komal Bupia Pt 2.88,500 | w28 imite,
o cion, Howear, n Viw o § e Ot Elgible Share an . Tompany Sacretary and ] 40A1, Mohabewala indystrial Area:
adwised to consult their own legal, financial and tax advisors for the applicable tax implications prior to 3 | Ananta Narayan Panda Compliance Officer 2206 | 1 Dehragun, Utarakhand-248110, India
papetiphite o yhice Tolal 428295 52330 Dear ir/ Madam,
1.8 The Buyback of Equily Shares from nan-resident members of the Company, including Foreign Corporate . - = . e
Bodies {including orstwhile Dverseas Corporate Bodies), Foreign Instiutional Investors (RisyForeign | 8-2  Except as disclosed below, no equity shares o other specified secullies of Lhe Comgany have been Independent l{m\m s Repart in connection with pm?flsuﬂ hwEa:k of 4,70,000 equity shares of face
Portfoia fnvestars. members of foreign nafionality, f any, stc., shall be sublect to the Forsign Exchange purchased or s61d by any of the () Promaters and tha hembers of the Promoter Group and parsons in contral value:of Rs, 5/- ach of Windlas Biotech Limiled (the “Company™ in lerms of Securilies and Exchange
Management Act, 1999 (“FEMA) and rules and lemnahnﬂs(1amec|ﬂer&unnar ifany, Income Tax Act, 2025 of the Company; (b} dicectar(s) of the Promaters, whare the Pmmlems a cnmpdny i) aurecnms and Key Board of India |Buyhinl of SeEnﬂllas) Reguiations, 2018 (the “Buyback Requlations”), as amended,
2014, 25 applicable, and shall Managetial Personnal during a period of ythe it which throughTender Ofer ("Buyoack)
be sublect to such approvals i, and o the exient necessary or required rom the, concerned authorites buyback was ol e Pt i 1. Thisteportis t tecApril 14, Apill 2026
incluging approvals from the Resarve Bank of India (“RBI” |undur FENA and the rules, reguiations framad AR Ak Waximum | [ Wiwmam | o] [ 20 We. G Bhalla & Go, Ghartered Accoumtants {Frm Regisraton Numiver 00111 1h), the Statutary Audiors of
thergunder, if any, and such Sr. | Name of the ol Equly Shares Nature of Price per Missimin Price per Minmum Windias Biotech Limited (the “Company”). have been infarmed by the management of the Company that the
1.8 Interms of the Buyback Reguiations, under the tander affer route, me promoter and promoter group have an | | No. | Shareholder purchased or sold Transaction |  Equity Price Equity Price. Buard of Direclors of the Company has.approved and has Daised aresolution for tho proposed buyback of
option “Tha promater e their Share (2)** [Share (2} cauiy sharesof i Company a5 meeling held on Aor s of Secion
17,2026 ntoniios r—— | Bawse " . 66, 69and 7001 12 , 2013 (the "Act (
1.10 Pursuant fo the proposed Buybiack and depending on the response to the Buyback, the voting rights of the | | 1 |ghamma 3750 | Stack 755.00| 13-03-2026 | F17.40 |13-03-2026 es)
e of he Promeler ang Person n Contrl i e Conmany way naease o Uk exsting Options* _| 3. The statement of Parmissible Capital Payment [n P-'msr:ura A" as 0n March 31 2025
ihe fotal equi P " ihatafierihe Aranta Exercise of | (hercinatier referved together as e “Statement”) is prepared by the management of the company, which we
completion ofthe Buyback. sharehoiding of the I notfall belaw 2. |Narsyan 375 | Stoek 755.00| 13-03-2006 | 71740 [13.03.2026 ave inifaled for identfication purpose only
level required s per Regiation 38 of th Sacurities and Exchange Board of India (Listing Obligations and Pand Options* | ITYFOR
Disclosure Requirements) Regulations, 2015, as amended, Any changs in voting rights of the Promoter and | price lor the WA 275 each, 4, The management of tha Campany Is responsible for the praparation of the Statemant in accordance with
Person In Cortrol of the Company pursuant to complation of the Buy Back wil not result in any change in | * Price taken 1rom NSE section 68(2)(c) of the Act, including computation of the amount of the permissible capital payment,
controlover the Company. ROMOTER GROUP OF THE COMPANY preparation and mainienance of all accounting and ofher relevant supporting recards and documents. This

TOTENDER I'HEIH EQUITY SHARES IN THE BUYBACK

responsidilty incluces polleing. sollating and validalig data and designing, implementing and monftoring

In terms of the Buyback Requlations. under the fender offer route, the Promoter and Promoter Group have the R,
50601 t BATGREE 0 0 BUyYaCk, I NS P31, 16 PIOMOtEr a1 PUOMOtE Eroup m the Company e the G bl
026, Accordingly, the on L which we deter h
o 5 T i fullinquiry inta the i the Company and
Giventhatthe Promoter and ticipate in the Buyack, patiy wil periad ol ane yeat from the date of
the Equity Shares held by Promoler and members of the Pramoter Broup shall not be considered for buy-baok

computing the eniflement ratio, n accordance with tha peoviso fo Regulation 4(i)(a) of the SEBI Buyback

AUDITOR'S RESPONSIBILITY FOR THE STATEMENT

Regulaons. Fegulations, it s tur
8 assurancen
8.1 The Company canfirms thal there are no defaults (elther in the past or subsisting) in the repayment of | 5 ifalrs of the C jation
Bp0Sits thermon, payment of INterest Merean ar 2 e yei 1, 2025; 25 adopted by ihia Company
payment of any shareholder, or repayment of any term loans of interest atits mesting held on May 22, 2025,
: o bj  Theamountof pnrmssmep capital payment towards the proposed Buyback of Equity Shares a5 computed in
i, e Byt
&2 Asrenuiredty o ot Setipdult 1 inaccordancs the Buybatk Regutétions, the owih, as Annenuts A, have boen propely detormined in accordance with Seotion
Boand of confifmed that b y prosp the Company

Undertaking tris Buyback offer s & strategic ot e by the Gompany nmd on assinilation of e
membersin

efficient manner.

The Buyhack is generally expected to opfimize the Company's capital structure: and enhance Jong-ferm
shaghoider value by distibuting surplus cash to members and reducing the equity base. This in turn will
improve Ky financial parametars such as Return on Equity. Retrn on Capkal Emplayad. and Earnings Per
‘Share, thereby contributing to a sustainedincrease inmembers value.

‘The Buyback, which is being implemented through the tendsr offer route as prascribed under the Buyback

() That immadiately following the date 61 the Board Meeunu ’>e||| nn Friday, April 17, 2026 aparoving the By
Bagk.therg

(i That s fegads he Company's R e e e wmmsdme\y following the dats of the Board Mesting
iaid on Friday, Apnm 0 Back

88 {2)(c) of e Cummmsf«ut share i and

rosenves
the Company as at and forfinancial year

ended31stMarch 2025.

6 The Soard of Directors of tha Company in their mesting daled Aprl 17, 2026 have formed the opinion 25
specified In clause (x| of Schedule | to the SEBI Buyback Regulations, on neasanable grounds and that the
Company wil nal, having regard fo it staté of affeirs, be rendered insolvent within a period of one year from

117, 202

year and of the financial
maurﬂeswmnhwlil Inthe Boarts view, bo avalabe o thn Company hat year, the Company vl be b
mee hey fall due and el ot wihina eriod of one year from

date o the Board Meeting approving the Buy Back.

back Eauity S price fixed by the
Board/Buy Back Commites s mor inanhe Maximum Bw Back Price, subfect to number of Equity Shares
bought back shallnot exceed 5% of the total number of Equity shares In the total paic-up Equity Share caplal
ofthe Gompany
4. WAXIMUM AMOUNT REQUIRED UNDER THE BUYBACK AND ITS PERCENTAGE OF THE TOTAL PAID UP
CAPITAL AND FREE RESERVES & SOURCES OF FUNDS FROM WHICH BUYBACK WILL BE FINANCED
00,00.000 (indian Rupees Forty Sevon

7. The audited standalone and consolidated financial statements referred to In paragraph 6 ahove, which have
been considers for the purpOSe of this. report, were audited by the predecessor auditor, Who expressed an
unmndied opinion thereon. We have reked upon the audit reports of the predecessor auditor for the said

Reguiations, would involve 3 reservation of 15% of the Equity Shares, which the: Company proposes to | () i forming the opinion aforesaid, the Board has taken into account the liabiiies as f the Company is being u
Buyback, for small sharanolgers or the actual number of Equity Shares entitied as per the sharehoiding of wound up Under the grovisions of the Companies Act. 1856 or Companies Act. 2013 andthe Insalvency and financialstatements.
smal sharahiolders on the Record Date, whichevar is higher. The Company believes that this reservaton fr Tiabilities). We conducted our examination of the Statement in-accordance with the Guidance Note on Reports or
asignificant number of public THE COMPANY AS PER ATIONS AND Certificates for Spacial Purpases, [5subd By the Institute of Chartared Accountants of India. The Guidance
classified as " Small Sharenolders” THE COMPANIES ACT Note requires lat we comply with the ethical requirements of the Code of Ethics Issued by the Institute of
“The Buyback gives an opion to the Eligible Sharcholders of the Company to'giher (A} participate in the | () alltheequity shares for Buy Backare fully paid-up. Chartered Accountants of India.
inligu of their Equity §1 the Buyback, or (8} not | (7  subject e Company ot issued any uui\ Shares or other 9. We have compiied with the relevent applicable requirements of the Standard on Quality Control (SQC) 1
10 oricingti 1 the.BilBack 4no Get & resulkint icrease i thelr pefcentaoe sharchoicing in the-Coratny of by way of 10 expiry of the Buy Back Qualty Control for Firms that Pertorm Audits and Reviews of Historical Financial Informatian, and Ofher
postthe Buyback, without additional investment period 16, e on it payment o sonsideralio Y shagholers Wi have accepted e By Back Asstrance and Refaled Services Engagements
3 QUITY SHARES THAT THE PROPOSE! OPINION
At Buy Back Price and Buy Back Size, the indicative Buy Back Shares that can be bought back would be e, | (i) Subject 1o tha applicabla law, the Gompany shall not ralse furtner capital for 2 period of one year from e | 10, Based on our examination, as stated above and aceording to the information, ‘explanations and written
470,000 (Four Lakh Seventy Thousand| fully paid-up Equity Shares, representing 2.23% of the tatal number axpiry of the Buy Back period Le. the date on which the payment of 4 who have sby ompany, wereport that:
of Equity Shares In e existing totl paic-up equity share capitai of m: Sr:;"pra"y Hoveres e acualtougns | - pEEehed pel ek e o e 38 f e Atk e oy s e 3 Wanmueimquied o hestalsof ot the Campeny a1 i saslone and onsaldled

other Section 82(1){a) of the Act or other
ifies with d of sixmorths after i Ietion of of bonus

shares or equlty shares issued in order to discharge subsisting obligations such as comversion of warrants,

(v)  the Gompany shall not Buy Back its Equity Shares or other specified securities from any person through
negotiated deal whather on or off the Stock Exchanges or through spot transactions or through any private
arrangement in the implemestation o the Buy Back

) The amount of permissible capital payment towrards the proposed buy back of equity shares as stated in
Annexure Alsin inaccordance with Section 68(2)ic) of the it

) The Board of Dirsctors of the Company in thelr maeting dated 17 Aprl, 2026 have formad the opinion a5
specified in clause (x) of Schedule | to the SEBI Buyback Regulations, on reasonable grounds and that the
Company vl nat, having regard fo its state of alfairs, be rendered insolvent within a period of one year from

17th April. 2026
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RESTRICTION ON USE
11 This report is addressed to and provided to the Board of Directors of the Gompany pursuant to the
requirements of the Act and the Buyhack Regulations, o enable the Board of Directors of the Compary to
include it (@) in the 10 be'made (o pany, (b) In the letier of
il India. i

through multiple Germiat accounts, the tender through 3 demat account cannol exceed the number of Equity
Shares held in that demataceount ason the Racord Date.

o the Buyback, at ifs office provided in 15 tialow, within 2 (two) working days of bidding by siock broker.
However, in case the bids are placed by the Stock Broker during the last two days of the Tendaring Period, the

11,12 The Equit perth by Eligible as additional Equity Shares Stock on o bafors fie Buyback
tendered, (f any, will be accepted as d ot Window The envelope shou\d be super scribed as “WINDLAS BIOTECH LIMITED - BUYBACK

the tenders under the Buyback will be done using the “Mechanism for acquisition of shares through Stock
Exchange pursuant to Tender-Offers under Yakeovers, Buy Back and Dellsting” notified under the SEBI

2026" One copy of e TRS to itwil
the same tothe Stook Broker/ Eligile Shareholder

Act
person, Accoringly,we do nnmccepmrassums any ity or a ity ofcaryfor any oner ‘;;m‘?ﬁg Circulars. Eligble Shareholders il receive-a Lefter of Offe along with a tender/ofer form indicating their | () Eigible Sharsholders holding physical Equiy Sharos should nofo that physival Equity Shares wil not be
oy i cpa ) accepted urless he complele set o documens is submilted. Acceptance of he physical Equily Shares for
wiiting. We have no 1o update ihis report for vents after the date of thig | 11+13 Detailed instructions for participation in the Buyback (tender of Equity Shares in the Buyback] as well as the Buyback by the Company shill be subject to werffication as per the Buyback Regutations and any further
report felevant tims table will be included in the Letter of Offer which, along with the tender offer forr, will be sentin directions issued In ihis regard. The Registrar.to tha Buyback wil verify such bids based on the dacuments

For . €. Bhalla o, due course 1o the Eligibie Shareholders. However, it any Eligbls Shareholder has nol repistered an amal submitted on a daily basis and 1 such fime BSE shal dispeay such bids as uncanfirmed physical bids. Orce

cuﬁ:ﬁlnnwm;u. address with the Deposlaries, or on receipt of 3 request by Hau\slrar to the Buyback and Manager fo the L

3 e Buyback. t f Letter of Offer {fo-whom Letter | () i ich Equity

;';;“meww Number: 001111N o!Uﬂcranovendwermwwevmﬂeuhapilwca\'umsha\luesanlbyspaeupoﬂurlcqls:munosturcounw Sharenolgers shoud ensure thal e process of geting te Equiy Shares aama.lanahzsd Iscommeteaweu n

e tosuch sharsholder

Anshuman Mallick 12. PROCESS BEADOPTEDF ) In case the Equity Sharus are held on :mmanun basis, me Eligibte Slme\mdnav being a Non-| Rssmunl

Pariner 12.1 The Buybackis open to 2l Elwqm\e Shassholders hene!lcm owners of the Company holding Equity Shares Shareholger, should fefter from e im

Membership No.: 547705 either in phy: am.]m\nng s!lch [qu»ty Shares, payment lnr the-same was made by sum Elgible Shareholder, from lhs

UDIN: 26547705 OHMAYGSTST 22 for 3k btz Non- Resident

Date: Aprl 17, 2026 with !Heﬁmackﬁuguhimnsjmmugfhmz'TendEvﬂﬂar e 5 s e B Bk o Shasgholder i not

Place: Noida tothe extent permissible, and the * acquired on nenvr»patrlanm Ms)s ann In tna[ case, the ENgible snarmu\dw shail s:mmll @ consent fetter
2 ‘Tender-Offers under Takeovers, Buyback and DU“S!IW &5 prescribed under the SEBI Cireulars. The Bwhack iyt

Annexure A the Buyback Regulations ofthe valid Equity Shares accenled unaefme Buyback
Statement of Permissible Capial Payment as at March 31, 2025 ity the Gompany. i) ffany of the are not enclosed along with the tender form, the Equity
Computation of amount of permissible capital payment towards buyhack of equity mmm accardance with | 12.3 For implementation of the Buyback, the Gompany has-appointed SMG Global Securities Limiled as-the Shares tendered by Ellgi b i
Act, 2013 (“the Act”), wenistered broker fo the Campany (the *Gompany’s Broker”) 1o facilitate the process of tendering af Equity rejected,
financial stalements as at 31st March 2025, Shares through the stock exchange mechanism fos the Buyback and through whom the purchases'and | 13.  METHOD OF SETTLEMENT
(Figures in 2 Mikions) nmmem an aceount of the Buyback would be made by the Company. The cantact details of pany inaiza
Ason 317 March 2025 | As on 317 March S 13.1 The settisment of trade(s) shal be canied out in the manner similar to settiement of trada(s) in the secondary
i (Standalone) | 2026 (Consoldated SMC lobl Securt markel and as perthe SEBI Ciculars.

[Equity Share Capital- Subscribed and Paid: 104.50 Address: H'EE Sm‘ﬂ:ﬁhamb&f Pusa Read, Deihi— 110005, India 13.2 The Company wil pay the to th pany ho will transfer tothe
Free Reserves 0t Pe Buyback to the Clearing Corporation's bark accounts as per the prescribed schedule. For Equity Shares
- Securifies Premium Account 1,.089.40 1,.985.40 mun +91-11-3011135%; accepted under e Buyback, the Clearing Corporation wil make direct funids payout to respacilve Ellgible

- General Reserve 5725 15725 jn8,com Sharehaiders. If the Eligible Sharehoiders' bank ascount detais are not available or if the funds transfer

|~ Retaired Eamings et of Uveaiieed pa oF 1658 O T500 45 T5A260 Wi i Snchsd o insiruction s fefecled by RBI bank, due to any reason, then such funds wil be transferrod to the concerned

irvestment fnel of tax) ;
CIN: L 74B090L1994PLE003609 13.3 Detals in fespact of sharenoldars etitement far Tender Ofer process wil be providsd 10 tha Clearing

Tolal Fres Reserves (8] 258814 68945 | | 17,4 BSE, o pravide & seperte acquislon windaw (Acqustion Windaw)totacilate Gorparation by the Regisiras on behalf of the Company: On recaipt of the same, the Giearing Corporation wil

’T;";' S B —— Sl ﬁ:; §: placing o el rders by Elgule Sharehoiers whe wish toendar thle EQuy Shres n the Buybeck. Fr the imonbe g

ot e Ac 19, 25% of el pa o v-quit;y;auréal i purposes of this Buyback, BSE has been appointed as the ‘Designated Stock Exchange’. The detasls of the 13.4 For the Eligiois . ety

roserves 12.5 Dutingtne Tendering Perod {arselingthe Equlty Sharsioiia respective Yor elasing the same fothe respective ligble Shareholters'

[Mauimum amaunt germissible for buy back under section 68 of a7ase 7543 B accounts

e A, witin 1 powers of 1 Baard of Dectors - 10% of tfal i el e o gl R o M“rs,m“f:ﬁ oo [ 13.5 Dot i respact o shasemders eitement for T Ot proess il be provides to the Claaig

paic-up cauity share capital ,Dm Corperation by the Lmnpany o1 Registrar to the Bugback. On receipt of e seme, Clearing Gorporaions wil

immp’m';“ ;’:CE“M Bkl T A o 12,6 Inthe event thie Stock Beoiker of any Eloible Sharehoider i ot registered with 3 trading i e et ST Sy i

gy g s S membar, stock broker then that Eligibe Sharehalder can approach any BSE/NSE reg erand arporations.

Notes: tan fogltar sl by skng quiek Unique et Cods (UGE) faclly augh the regstired slockhmlw! faler | 136 paol

1 This Statement |s prepared by the management of Windlas Blolech Limited (the ‘Company’) pursuant to the i required by In 1§ aeeount depository. ) hoids the Clearing
requirements of Sections 68 and 70 of the Companies Act 2013, the Comparies (Share Capital and case the Eligible Sharehoider is unahla 1o register himself by using quick UEC tacility mmuqh any other Iember pool and Cl will cancel the

014 egistered stock broker, {0 place their bids, shares in the deposiiory that holds the demat account. Sourca depository will not be able to release the tien

2, quity share capia and tMarch 31, subject 107 message Further, release of IDT message shall be sant by targat
the: annual and consolidated af the Company a5 at and for 1he year | 12.7 The Buyback Reguiations do nn, restrict Eligible Shareholders from placing mumple Bida ond mndl!’wng bids, dapository either based on cancafiation
ended March 31, 2025 therefore, modification/cancellation of orders and multile bids from a single Eligible Shareholder will only be after matching with bid acoepied details as received from the Campany r the Registrr (o e Buybacs Post

3. We confirm that there are no events subsequent 1o March 31, 2025 5l the date of this Statement that may allowed during the. Tendering Period. Multple bids made by a single Eilble Shareholder far seliing Eauity VS .  OF Ukt
requireadustmentordisclosure. “one bid” for tha pumposes of Acceptance. Eligile Sharshofders are blocked shares in the demat account of the Eigible Shareholder. Post completion of tendering period and

4 Asthe Securlies and Exchiangs Board of India (Buy-back of Securities) Regulatinns, 2018, 2 amended and TECEning the feque delals iz, Gemiat accoun Catas and ccepted bid amY,soutce cegosiory shal
i Actdo 0t e e tem “nsolvnt”, he Gomaany s apoled 0 guidance povided nparagraphs 25 | 2.8 The quanty tandored shel ba m,n,, mlian\n on i Siock Bxchanges wibsies af wi debil the securiles as per the communisation/message received from target depostry o the exent of
and 26 of Ind A5 1. Presentation of Fmanua\ Statements, which refate to the assessment of the Company's Teri dmng Peﬂm accepted bid shares from Eligible Sharehokdérs demat account and cradit i to the Clearing Comoraion
ability to crm[hmeasa, ] p year from April 17, 20; aperiodotone | 12,9 Th ofa “ _ b
year the Board court any :mnueten[ authoriy ot Uansfen'sa\e of such Equlty Shares and’ or ttle in resue:l of which ig [ 13.7 N”"i‘*"“'f;l“;"’;ﬂ‘g:“‘fzﬂ'g:?fﬂl T G T

dispute orwhers loss of the ulunu i * W physical Equity Shares tendered by Elgible Sharsholders are not acoepled, the share ceriificats would be

;::":'::;:::;:mm.;‘“Dmmm returned to-such Eligibfe Shareholders: by registared post or by ordinary past or courier ai the Eligible

law or otherwise. In accordance with Hegu\al\nm za(u) of the Buyhac!i Rﬂgu\amns Lha Cnmuany shall not Shareholders'sole risk. The Company also encourages Eligible Sharcholders holding physical shares to
el Sd/- uack locked-n Equi s quity S af thlogkin o uniil damaterizice el physical shares

Habiat Wincdass Mano| Kumar Windlass sueh Equy Shires becom ransferabl. The Gnmmnv Sl 0l At v sy S o | T,y it f eyl s e by 20 Bl St s ccpd stk

Managing Directar Joint Maniaging Direclor quity dispute aLetier

DIN: 02030941 DIN: 00221671 'zmme reparting requirements for Non-Resident Shareholders undsr FENA and any other rules, reguiations, ("LOG" Circular No. SEBUHD/ ) |

quidefines by the RBI, for remittance of funds, shall be made by the Eligible Shareholders and/ or the Stock datad January 25, 2022, asamended, w\lh 1\
Date: April 17, 2026 Dale; April 17, 2026 Brokers through which the Ellgible Shareholder places the order/bld. Equity L0c :
Place: Gurugram Place: Dehradan 1211 i ATA shall retain the original share wmu:m and deface the certficate with a stamp “Letter of Confirnation
(i) Esgibe Shareholders who their Equity form under the Buyl Issied” onthe faca/

Unquate for aperiod of 120 days from tre date o fis Issuance, wiinin which the Equity Shareholder shall be required to

1 Shargs they intend 1o tendar under the Buyback, othair the physical Equity Shares

1.1 As required under the Buyback Regulatians, the Gompany has ficed Friday, April 24, 2026 as the record date | (i) K uldbe whowishio Sharsholdsr fals 1o submiL the dsmat raguest wihin the aforementioned period, 18 RTA shall cregl the
(‘Hecolﬂ Date”) for the purpase of determining the enfitlement and the names of the. squnyshadehumvs wha tender i physical Equity Shares to a separate demat account of the Company opened for the sald purpose. The Fien

uyback. Th the Buyback ofter ) oo TenderDifer e .t any. O wouid be relumnd by regster postor by
‘alafﬂ'ﬂﬂ 1 lfWI WW‘“"H days from the Record Date and shall remain open for a period of & (five) working Detalls of shares marked as lien in the demat account of the Eligibl Shareholder shall be provided by the ordinary postorcourier (in case of
day Nationa| Securiies Deposkory Limited and the Central Depository Sanvices Limited (‘Depositories”) to Should ansure that thair depository account is maintained Ul 3 formalties nanammq o the Buyback are
nz “S lmﬂm Buyback Rgulations circulars of meawui» Clearing Cosparations . Indian Clearing Comoration Limited o the NSE Ciearlag Limited (formerly National completed
ot ofter yback "Lttt of ffer”) slong ith nder imited), a5 applicanle (G 138 The Company i iraci note tn the Company for the Equity Shares accepted under
oflrfrm esing 2 ontlerent o e g Shﬂ"e"“’““' 156 B taaling it BW“”““ Evan it | gy Incase, he shatehoider's demal eccount s el win o segusiary end leating memer pool &nd Cleeng the Buyback.
I he Letter of Offer along form, Ider may el with other depasitary, shares shall ba binckad in 139 Equity 1he consultthelr rospectva Stock rokers for
ate and encer sares 1 e Buyback the wwww on Recard Date at souce ﬂsnmmy ‘during tha Tendering Period. Inter depository teader offer (*IDT") Instructions shal be payment cost, . charges and i
w:\\baeﬁglulelopawc:palm\he Buyback. iniliatsd by by for " andary
na fhe ihe Letter of Difer 5 os e markattransaction). The Manager 0 bear or pay any
In accardance with the provisions of the Act, within 2 {twa) working days fram the Record Date and if any send IDT to target i fign. Detals of shares appiicable faxes, by the:
Eligibie Sharenodder has not registered an emaif addrss with iha Depositonias, or in e \-455 of receipt of 2 blacked in the wamnmunrs demat account shall be pmwdac by the target depository to-the Clearing tock broker
request from any o By of the Letter of Offer Corporation, 1310 The Equity Shares lying ta the credit of the Gompany Damat Atcount and the Equity Shares bought back and
SHAll be it by Spisell D064 b reakStanee - of Coutler Yo suot stirediolders oo Sherat Pm‘ e s (v For custodian pariicipant proers for demat Equity Shares, earfy pay-in is mandatory prior (o confirmetion of accepted in physical form wil be extinguishad in the mannor and foliswing the procedure preseribad in the
availabig with tha Compans, urder by custodian confirm of reject time provided by the, Buyback Regulations.

e Inian Siack r osing Dte") THEMBafter | 14, COMPLIANCE OFFICER
mRaseweuc:uegmyrnrbmaltsnazem\mrs Rmrmc&l.equty Jeand all Uncontismed orders shall be degmed ln be rejected; For al nnnl\rmen custodian mmcmanlnmars‘ onder 5 may contact oriavances. it

allather ) modification by the cancerned stock broker(s) shallrevoke the custodian confirmation and the revised ordey i during 10:00 a.m. 1o 5:00 p.m. an any day éxcept Samiday, Sunday and pubfc holidays at ihe foliowing

15 iy quuiamns a who hokds " o e cantirmiation. s address:

onwhich the [ (v} Upon placing the bid, he stack brok i - .
gt tading volume i respect of th Equit SAares as o the Record Date ez rucordad, of ot mora han i hareholder The TRS ui ubmitted sich 25 &m:}v M;mmmysm P;:aa i Gompiance Off
KR 2,00,000 dindian Fupees Twa Lzkhs only). BidtD No, BP 1D, Cient ), number of Equ ipt otthe sgnaion: Joagany ot By i an(:u anco Dfficer i

11 I accordinee wih poviso 1 Reguaton  of ha Buyback Reguiators, 15% of e number of Equlty Shares cnnm\cledtendarmrm ard et documents, butien 1 and g vali hange Rddrsss:Clo imited, 40/ A,

‘which the Comgary proposes 1o buyback or the number o Equly Shares eotied as per the sharchad thebid Utiarakhand-248110, Irdia
(vil}  Engibde Sharshoiers stal alsia provids hich Tel No.: +91 124 2821030
partof this Buyback me Equity Shares In respect of the tender form to be senl. Such documents may:m.lude (But not be imited ta) Email: grizvanca@vindiasbioiich.com
11.7 Based oa'the sharahokding on the Record Date, the Company will determine the entitiement of each Eligible ofattorney, if any person other than enderform; 2 £0m
Shareholder 1o tender their shares in the Buyback. This entitlement for each Eligible Shareholder will be h Duly atlested death certificale and succession certificate/ kegal heirship certificate, in case any Edgible | 15, 0
quity Shares held by Sharehoier has expired; and ©. In case of companies, the necessary cerfified corporate autharizations In case of any query, the Eligible Shareholders may contact the Registrar to the Buyback, appointed as the
the ratlo of the Buyback: applicable in the category to which such shareholder belongs (*Buyback fincluding board and/ or genoral meeting resokitions) Invesior Service Centre for the purposes of the Buyback, an any day except Saturday, Sunday and public
Entitement’)” vil) Itis in case of demat Eg formand TRS is niol required. Affer the holidays betwsen 10:00 a.m. {iST) and 5:00 p.m. (ST) at the following address.
“ t I [ 4
of the Company's pumm shareholders, who would be classitied as “Small Sharermlﬂers Given lha the receigt of the demat Equ !ySnares bylha ClﬂaﬂngM ot S by, WUFG Intime India Private Limited
. the Equiy ¥ form, (Formerty knowin as Link Intime India Private Limited)
computing the: enttiement ratio, in accordance with the provisa fo Requlaion 4{1v)ia) of the Buyback | (ix)  The Eiigible Sharehalders will have 1o £nsure that they keep the DP accourt active and unblocked to receive €101, Embassy 247, 1st Floor, L B S Marg, Vikhroll (West),
Ragulations. have 3 higher 8 creditin case 0f retum of Equity Shares due to rejection or dus to prorated Buyback decided by the Company. Mumbai 400083, (Maharashira), India
Smcewermrsrsann‘merma‘erquﬁ ofthe Company icipate i that they Tel: +91 810 811 4948,
i the Buytack, Equity Skares held by them have nat been considered for the purposes of cunwm e ompany.Inthe | | (&) MUFG » Fax: +91 22 49186060
entitementati. vt 1 any Equty Shaes e tendere fo Clarng Corporation, exess demateralzed Eqty Shares o E indlashi R T
18 toensure that ple Equity Sheres, if any, fendered by the Ellgible Shareholders would be relumed 10 P S
fth category g Corposation. If thesecurity ry system, dugtoany = vy
it Comaary wl o ogater he. Cafy Sires R oy such sharholdes e 3 commen PAR f | Jsde he sueh Secartes wil b ensened o th shrehulder bk depesioy oo sccaunt o nvard L e o K T o
daminig e catgory (Smal Ssshotdr o Ganeralaod ettt undr e Buyback I cas of ot el the Eihle SYAIGe, I Gas O CUSOan pAEIATE DG, BACOS temataed shares or e i
sharehaldimg, the Company wil 0 he Equity Shares fi any,
afthe e el e avasable te Company | (0 In case h Equiy Shares g buld o) repamauun basls, the Ehu-mu Sharehaleier, baing 3 Non-Resident CIN: UB7190MH1998PTC1 18368
will ghack! the Equity Shareholder, dealer  bank c thatatthetimeol | 16. MANAGERTO THE BUYBACK
ihers e rame of jint shiyeholders ave enical In 52 of physicl sharsholders, whert e seuence of acquining such Equty Shms payment for Mirheriinit by such Eligibée Shargholder, from the " Totha Offer
arenot avallable, the Registrar to the Buyback will appropriate mnuma.ssnaml\eﬂ by RBI in its appraval. In case the Eligible Sharehoider, baing a Non-Aesidant e
check the sequance cfthe names of the foint foldrs and club together the Equllmares el In s::h cases Shargholder. i hasaidcartificate, Fintellectual Corporale Advisors Private Limited
wherethe sequence of the PANS and nam of dantioal, nsttutionl acquited on nan-repiiation basis, and fn nat case, the Elhglhre Shareholr svall subri  conseet e 8- 20, Second Floor, Sector -1, Noida, Uttar Pradesh- 201301
Investors like mutusa! funds will nat be Gor respect Tel -91-120-4266080
for i whero these: Equily Shares are i quity E-mail: info@fintellectualadvisars.com
heldfor different 1212 @f ITELLECTUAL | nveslor Grievance E-mail: investors@iinteliectualadvisors.com
the Registrar and Transfer Agent as per the shareholder recards received from he Depositaries. Further, the | () Eliible are hotding physical Equity Shares and intend Buybackwilbe || = Website: www finteliectualadisors com
Equity Shares hiﬁ under the éategory of “tlearing membsrs” urﬂ ‘corporate body margin account” ar o i (s) atong with the complets set wedification Contact person: Mr. Amit Puriir. Pramod Hegi
roker 25 per Date, with ,are ot carrigd i formi
ropsed 10 e clubbed tagether for etemmiing trirsntemont and wil b Considred separtaly, whers Le. FormSH ik o gﬁ?;:;zﬂ:%;%:?;m? o
quity and as per the specimen sianafures registered duly witn

19 Ater f enttiement, Shares lef 5 m s ypany, (i) self- an.estauwpy of [haE\igIhézEMmhamersPAN Carg, | 17- DIRECTOR'S RESPONSIBILITY

itany, i ed, in proportion quity over {iv) the tender form (duly signed by all Engmlasm-enmmsmmema Equity snurasmmmmmmes)uw, As per Regulations, 0 for
offer by fr who ‘same order in whic hares, and (v}.any other Gortained in this Public tisements, circulars, brochures, p
i caegory. duly atested power of vy, onpoile authorizaion (including board resmunnmspemmen ngna!nre) eic., whichmay be i , tactual

11,10 Elgible. Sharehniders’ pariicipation in the Buyback is vnﬂmtury Eiigible Shareholders may choose o i protizted will, 3
partigipate, in part orin full, and recelve cash in Fiew of the Equity e Buyback, or they has deceased, etc.. asapnl\aab\e Inaddition, if the ack This Public Anneuncement is fssued under the authority of the Board of Director in terms of the resalution
may choose not to participale and enjoy 2 resultan! increase \n mu\r percentage shareholding, after the from the address mgmemn in the Register of Members of the Company, the EJlgmla Shauim\dr would be passed by theBoard on April 17, 2026.
complation of the Buyback, without any addifional invesiment, Eligible S’!nrehu‘dus Ty wn fendera WM alid | For i i
their Buyback Entitlement. Eligitie Shareholders alse have the option of tends {i |, voler WINDLAS BIOTECHLIMITED
Eq"il‘lv i‘h'ms Imf and fnm:\ ‘”‘ED“' B Sﬂ:‘lﬁf‘;‘sﬁ‘mr":w} :#‘ﬂ w“;gle in Ifhe ﬂ!gﬂfﬂ n;‘aled ﬂus;:' :!— (i Based on the aforesald dacuments, the concerned Stock Broker shal place the bid on behall of Elgible | g su- sal-
participation of some other Ellgible Sharhoiders. if any. The acceptance of any Equity Sharas tendered in quty . .
excess of the Buybaok Entilament hall the scquisition Windaw of BSE. Unon placing the b, the Stack Broker shall provida a TRS generated by the | Fitesh Windtass Tina| Kapi Winduiad. - Anks’arsjmn Fany o
case any Eligiole Shareholder of any parsan olaiming fo be &n Eigiole snarenamar cannat participate in me exehange bidding gyslgm 1o the Elgible Shareholde, The TRS Wil contan the delas of otr sunmmm i | Managing Director Joint Managing Director Company Secretary and Compliance Dfficar
Euyhack D"EIID( any reason, the Ccmnauy 1he Manager fficers shall folionumber, Eq DIN: 02030841 DIN: 00221671 Membership No: A13980

for (i) The Stock Boker Ebgie Sharehocer who piaces b forphysica Equily Shares i equied to dllwav the

11,11 The masimur tender under the ﬂuyhack by an Eigible Sharehoider cannot exceed the number of Equly Shares
held by such Eligible Shareholder a5 on the Record Date, In case the Eligible Shareholdar holds Equity Shares

arighal Equiy Share certicate(s) and documents (a5 mentioned abov along with TRS genarated by stock
exchange bidding system upon placing o bid. aithes by regislered postor courie or hand delivery to Registrar

April 18, 2026
Gurugram

Date: April 18, 2026
Place: Dehradun

Date: April 18, 2026
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windlas

Registered Office: 40/
E-mail: grievance

WINDLAS BIOTECH LIMITED

CIN: L74899UR2001PLC033407

. Mohabewala Industrial Area, Dehradun, Uttarakhand-24811

, India = Tel: +91 124 2821030 | Website: ww
windlasbiotech.com + Contact Person: Mr. Ananta Narayan Panda, Company Secretary and Compliance Offi

PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUITY SHAHEHULDEHS.’ BENEFICIAL OWNERS OF EQUITY SHARES OF WINDLAS BIOTECH LIMITED ("COMPANY") FOR THE BUYBACK OF EQUITY SHARES ON A PROPORTIONATE BASIS THROUGH THE TENDER

THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUYBACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED FROM TIME TO TIME

OFFER ROUTE (“T mmDFFEH“]
This Putic Py }i5 being to Regulation 7{1) of
DseSecuuueszndhcmweﬁuamarmmaLBuvhackolm fties) Regulations, 2018 as amended (fnch

staory moficaion(s), amndmen(s) o fe-nacimnts from i to e} ( Bujback Regua
cheduis | §

1) and

the Bugback Regultions
OFFER TO BUYBACK UP T0 4,70,000 (FOUR LAKH SEVENTY THOUSAND) FULLY PAID-UP EQUITY SHARES OF

E OF INR § ONLY) EACH, REPRESENTING 2.23% OF
THE TOTAL EQUITY SHARES IN THE EXISTING TOTAL PAID-UP EQUITY SHARE CAPITAL OF THE COMPANY
FAOM ALL ELIGIBLE SHAREHOLDERS (EUITY SHAREHOLDERS AS O THE RECORD DATE, BEING FRIDAY,
APRIL 24, 2026 ON A PROPORTIONATE BASIS, THROUGH THE TENDER OFFER' ROUTE, AT A PRICE OF INA
1.000/- (INDIAN RUPEES ONE THOUSAND ONLY) PER EQUITY SHARE, PAYABLE IN CASH, FOR AN AGGREGATE

Groteonly) being 9.80% and 9 80% of the
CGamgpany on standalone and consafidated basis as per latest aud\Eed financial statemants as at March 31,
2025, which is within the statutory mit of 10% of the aggregate of the total paid-up share capital and free
pserves of e Gompany,

The Buyback Offer Size does not include any expenses or transaction costs incurred or o be incurred for the
Buyback, such as, brkerags, filing fees, tumover charges, adwisary fees, Intermediaries’ fees, public
announcement numscaﬂ'an sapenses, printing and dispaich expenses, applicable taxes such as securities

=
o

vi)  the Buy Back Size | e. INR 47,00,00,000 (indéan Rupees Forty Saven Grore Only) does not exceed 10% of the
aggregate paid- up Equity Share capital and free reserves of the Company as per latest avdited standalone
: 31,2025,

f h bought back undst the Buy Back will nt exceed 26% of
thetotal quity shares paid-up Equity § ompany;
there am no pencéng schemes of amalgamation or compromise or arrangement pursuant 1o the Act
rsmme‘y fivalving the Company, and no pudlic announcement of the Buy Back shall be made during

(i)

(v

iy etc- anduther tad
The funds for the lmp\ementkﬂnn of the proposed Buyback will e soureed oot of th fre reserves and
securities premium account of the Company or such other source as may be parmifted by the Buyback
Feguiations or the et BOmowed fusds from banks and financial instiutions, If any, wil not be used for the

=
t

5 thoBuy-hackwitnot 1R
hal ot make any further offor of uyback wihin ek of e e reckoned o e amwyu he Buy
Buy Back

Backperind | &, dalaon

MAXIMUM AWDUNT NOT EXCEEDING INR 47,00,00,000/- (INDIAN RUPEES FORTY SEVEN CRORE ONLY) Buyback, S e
E“wD"‘G“ETW‘”Q“’"W“_S””E BUYBACK"). F g BUYBACK PRICE (x)  the Company shall nat withdraw the Buyback oifer after the public announcement of the Buy Back offer s
Cerlan foues conaned in s Publlc Announcenmend, incuig fnancial fomaton, hve been subject b The Equlty Shares of the Company are. n,aumﬂ 10 be bought back at 2 price ot INR: 1000/ iidian Rupees ke
TRl A Incartain instances, {) he One Thousand Only) per Equiy Share (*Buyback Price"), The Buyback Prica has been anived at after | (i the Company shall comly with he siaulory and requlatary Simeings n respect of the Buy Back in such
SUm or percentage chaﬂa D‘f L Twwwml the cansidering various factors including, bt not Emited to. the trends in the volume weightad average market andany offes
inbesing o P s i e ot Prices ofthe Equty Shares on BSE and NSE g s 7  impacton | o . ot i i 1By
.;‘ i e ‘:MR. bt i AL S it e M L her i 0 of the Buyback on the earnings per Equly Share. Further BacKof its Equity Shares;
upea(s)’ RS, Likebl In-accordance with Regulation 5ivia) of the Buybm H»gulatluns the Board/Buyback Commitiee may ) flans 82, 123, 127 and
1. DETAILSOF THE BUYBACK OFFER AND BUYBACK PRICE incréase the Buy paposed tobeboughtback rovided | 0 8RR ST i SR B ol
1.1 At the meeting held on Friday, Agril 17, 2026 (*Board Meeting”}; ths Board of Oirectors of the Company that there is no changs in the Buyback Gfier Size, il anannmnumy prior 10 the Record Date fiuad for the | V] Nere ar 0o detaults Inthe past o subsigting) in s it
(hereinafter referred fo as the “Board”, which expression shall include any commitice constituted by te purpose of Buyback rademption of debenfures or payment of mte!?ailh'.'wcn or wovmmlun'ul .nrefmnw shanzwmas:mcmm
Board to exercise ts powers; including 1he powers conferred by the resolution passed by the Board &t the the Ewba:k i v ﬂ\vldevnauue Lo any-shatehalder, of repayment of any Lerm loans or intevest payable therean 1o any financial
Board Meeling). subjéct to such approvals f raguiatory and’ of statutory authoriles as may be reauited | o promiymor31 37% and 31.26% ver el price of the E 0BSE “;‘“‘L‘\“t'ﬂ"“’“”:“”?;""‘ﬂﬂﬂ"f Gk N
under appicabie laws, has approved the Buyback of up o 4,70,000 {Faur Lakh Seventy Thousand) lully an NSE, respectlely, durig the sy tays preceting Tuescay, l\um b 2026, oe-nglh!aalauhrllmuuom by EHG"‘WN Wi nokFiy Black Falty Shares whicsh aockad-in o o Ispstarabi, Uk the pencancyiof
pid-up equity shares of the face vaice of INR 5.00/- (Indian Rupees Five Orly), representing 2.25% of e Such lgek-, of
tatal eqeity shares In the @xisting total paid-up equity share capital of the company, from al giigite [ ,  pre e’ ) i Syl ackof
shareholdars, 2L a buyback price of INR 1,000/~ (ndkan Rupees One Thousand Only) per equy share e g SNareS OBSE | iy the Gomaany shall carmark and make S o it S of s o e
(“Buyback Price”), payablz in cash for an amount not exceading INR 47,00,00,000 (Indian Rupees Forty Prermiom of 32.15% and 32 52% over tha volume ket ity Shares on BSE 0
Seien Crors Only) excluing any expenses inclrred or to b incurred for the Suy Back v, brokerage tosts, AniHSE. rspacively. ? (i) the Fato of the aggregat orpany after e Buy Back shall not
faes, turnover charges, ta (any), toesin | - ppn 2 ion aoe o andNSE, espectively; be mare than twice its rmn uu capltal and free reserves, ham on the fatest audiled standalone or
other form, s@amp duty, advisors/ legal fees, fillng fees, pubiic announcement expenses, prinin auﬂ statements 2025,
i -  if gnw :wuumm “ 5 - (85 1C. ;M fon ot ) MEENILS DF ERTMOVEES, MEMBE 3. 0F THE-EAOMETTE R HRONE AN DIREL H0P3:OF EROMOTERS (xvill) V\eCuﬂpwsnalmanstarlm"hu‘ V‘rsefeserv'-swwwmlespramwm accountand/ or such sources as may
{(suich amaunt heréinalte raferred 1o as the *Buyback Offer Size”), representing 9.80% and 9 80% of the :gﬁf:f:m%ﬁo’&‘"%“;'?;:"g“ E'_FAU';‘E"WS AND KEY MANAGERIAL PERSONNEL OF THE be i the Equity Shares purc 10
agareqate ol the fofal paic-up equlty share capial and iree reserves including securifes premium) of te i i 2 the capila redempiion reserve account and the detais of such ransfer shall be disciosed in ts subsequsit
asatMarcha1, 2025, | 6.1 The agpregate sharsholding in the Company of {a) Promaters and the members of the Pramioter Broup and nunmdfmanma\m\emsms
ms;aecwnlv from the shareholders/henafictal owners of fhe Equity Shares of the Company as on April 24, B A the Company; b 1 .M?‘vganv’itm‘ (xix) y
i, i
2020 vy Gecora T oo s peoporiel i o througy “Toadee Ottae™ st as prisioed thile the o ey P Ao | 08 o oo o 4 iy Bk wll bl fof B e o4 of oy o e A
5281 Buy Back Regulatons une “Buyback”). e Pk Smrﬂay AD”HE passing the board resolufion (or theAct or the SEBI Buy Back
1:2 The Buyback s in accordance with the Articla 76 af the Artcles of Assoclaton of the Campany and Sections | @) T! ne promoter and promoter group of the Company as on the date of the Board al il it time tabi i
58, 6, 70478 170130018 06t 35pksabl provGions, sy o 1 Companie AEL 201316 et 18 Msetingand Public Anrouncement. Hsnumf};} of by the Approgriate Authorities) Tha exact time table for tha Buy Back shall be decided by the
Pl 074 o Camorics Mg f B s P s, 2014 and i | [ e - ctEaty [ st || ) oty e gt ek by e oyl Gamposony st v o e o
iy refsslance;
i " -
frf;:;‘(”;j; ;;Z: ;?Semmcm fd :‘mm;ﬂ”s"?;‘;’*‘;;:@mﬂ’;";ﬂnsz;;;?mﬂd E;fe";z“ ,ﬁ;‘l";;; 1| Ashok Kumar Windlass 44.00.000 20, (i) the Gompany shall not diractly or indirectly purchase its own Equity Shares or other spacified securies: |
Exthingy fi s Camented, through any subsidiary company including its own subsidiary companies; and i through any investment
(“SEBI Listing Regulations") and subject to such other approvals, permissions, mm,ems .'.anc tons ard | [S—-esh Windss___ - oy acglpninesmen ety .
exemptions of Securities and Exchange Board of India ("SEBI"), the stock exchanges on which the Equity | || Manol Kumar Windiass | (il the Company-hal ensure consequent reduction of its share capital post Buybiack and the Equity Shares
Shres afthe Gompény ara fsted ("indian Stock Exchanges”), Reserva Bank ofinda ('R} ancor otver | [ 5| Payal Vindiass ! bough back by the Campany vl b einguished and.or tysialy desinyed o may be appicato e
authorites, Instiions or bodies {ogeter with SEBI and RB), the *Appropriate Authorries'), as may be | |6 | Prachi Jain Windlass man ndthe Act within 7 date
mecessan, aidsublesosuchcondlons, aerdfors, anendmenis and molcatons a8 iy beprescled 7 | ARW WEL Family Private Trost (ivough fis Trustoes gy
rimposed by them permissions, cansents, i i Ashok Vimia Trusteeship Services Private Limited| 3971 | | (odv) asper of the SEBI Buy the Promater romoter Group.
may heagreed by the Board [Tt = - 5 - - and/or e associates, shall noldealn he Equiy Shares o oher specified securies of the Company ether
1.3 In accodance with nguwm 5(ra) of the Buyback Regulations, the Boand/Buyback Committés may | (o) directors and key i Company & on f1e date of TR K e S Akt e s 3 X UL g PO o EQUY B3 oo
increase the Buyback “of Equity Shares batk provided ul amant the: promader and members of promoter aroup) from the date of passing the board resolution fill the date of
that ihere is na ehange in the Buyback Diter Size, til one working day wrior to the Record Date fored for the ST TTIT) e BuyBack;
PLrposa of Buyback, 2 | R o o e rsom Desiguaiion Nos. of sauiy share | | (009 o statoments contanod nal he relevant documents n olaon o the Buy Back shal bo rua, mateia and
1.4 The Buyback Offer Siza ¢oes notinchade any expansas or transaction costs Incurred or o b Incurred for the | | No. 5""“’0“ capital
Buyback, such as, brokeragé costs, fees, tumover charges, taxes such as securities transaction tax and | (3 Directors (oevl) the Gompany shall Buy Back the Equity Shares held in physical ferm from Eligible Shareholders in terms of
o A ervioes ax (f any), such oer ks 2 may b applcable, stamp duty, advisors Tees, egal oes, | 151 o o Windiass Toila T D T EE| farn. SEBIHO/CFD)PoD/CAP/2023/120 dated July 11, 2023;
filing fees, public announcement expenses, printing and dispatch expansas, if any, and othar incidental and | 2 Fish Windiass Managing Diresior = (ool 1he Buy Back Enuity Shares from thi Exchang
relalled expansas and charges ot (“Transaction Costs™) The Equlty Sharas are currently raded under i | oo ,
L OTe Al I 4 o] Kumar Windiass | Joint Managing Diregtor
tracing codes) WINDLAS el atonal Slock Exchange of I Limited (*NSE") and 543329 2t BSE Limited | 15 er o S e o e e speciied umegu\auuwsaa of the SEBIListing Regulations;
5 e " 5 Pawan Kom Shama ’Whmswna Diector PREs; 977 | 006) The Gampany shab nol Buy Back out o the pioceeds of an earer issue of the same kind 0f shaes ar sarme
1 chanis o sharss o e ind of other specified securties:
pirsuat i et Otfers under Takcovers, Buyback and Delisiog” nowed by Securles and Exctange | | 6 | S101530 Nor-Executve ndépendent Diector 0 900 | [ g Tt Hiss il e suss il
Baaat of ook lc:;‘(‘”;g:;mﬁ'f"";‘] C;‘}g:“é‘ﬁ';‘;:f};‘ 331': ﬂzlg‘kl:"‘r'c'}ff"‘;}m’:‘iﬂu‘{:r‘g‘;é:' T ,._}ﬂ’" Freciive Independent Diector i 001 | of Schedul | of he Buyback Regulations, the Company shal not undertabe the, Buytack nless i has
SEVICRACHRDIan] e eamoer ©, SN SO0 LIRS | [ Vi NorExacaliie ] o0 obtainad grior consen of it enders, in case of breach of any covenant wi such fonders. The Company
IR oy S 1o et S o TR i o2 Total () T 2006 confiTms Tatithas obtalnad the prior consentof s lenders, as nacessary. for ndertakinghe Buyback.
mum(ammm SEE Crmdan) y-be:app 1 any . Key Managerial Personnel (ot vith the tender formshall by ttwa) wiorking days
from the Record Date.
1.5 Tna Equity Shi il oe bought back on asis from all the shareholders of the Company S MeR g i
holding Equ et Recoit Date, | e, Ficay, April 24, 2026 (“Eligible Sharehalders”), trough he " Roport akiressed 0 the Board ofDiracors by tha Company's Al Permissible Capital P
“Tender Oifer* route. as the Buyback Reguiafions, and subjec laws, acilitatzd apor] atdemcad ioife B of Difeclirs by A Bompany’s AUBKE o Permi e Capllf Paymentand

theough the stock exchange mechanism as specified by SEBI in the SEBI Circulars, In this regard, the 3 i {KMPs"} hald o ¥ the . . .
Company wil request BSE Limited (*BSE”) 10 provids e acquisition windaw for facilitating tendaring of ¥ theComparty. The test of the Report datad Aprl 17, 2026 of J. C. Bhalla & Cowlhe Statutory Auditass of the Company,
Equity Shares under the Buyback. For the purpeses of this Buyback, BSE will be the Designated Stock | [Se = Nos. of Unvested | Nos. of options vested G
Exchange, |Ne. Name of the Persans Designation Options ‘ak at ks iead. Quole
1.7 Participation i the Buyback by Efioitke Shareholders may iigger capital gains taxation in Incia and i their | |1 | Pawan Kumar Sharma | Whole Time Directar ST Y | o,
country o esidence. The fransacton of Suyback woukd also bo chargaabl to securlies transaction tax i | | TChief Execulive OMCT & The Board of Direclors,
India aletlr of offer, which will contain amore detalled note | | 2 [ Komal Gupia Chict Financial Officer 3,98,500 92,329 imited,
on twallon, However, in view of the particulaized nature of tax consequences, Ellgble ae Com %
ipany Secretary and 4041, Mohabewala Industrial Area.
acvised 1o consult thelf ow legal, financial and ta, achisors f0r the appiicable taX mplicatons pria to ( | 8 | Ananla Nerdyan Pand | ¢omuanca oficer 2,296 1 Outnsdon, i 54116 b
parttaunyifel ey Total 2579 2330 Dear i/ Madam
1.8 The Buyback of Equity Shares fiom non-resident members of the Company, including Foresgn Corporate o o A i .
Bodies (including erstwhile Overseas Corporale Bodies), Foreign Institulional Imvestors. (Flis)Forelgn | B2  Except as disclosed below, o equity shates. or other specified Securities of the Company have Deen Independent Auditor’s Report in conngction with propased buyback of 4,70,000 equily shares of face
Portfalia Investors, members of foreion nationality, i any. eic., shall be sublect to the Forsign Exchange aty of the (a) value of Rs. 5/- each of Windias Blotech Limiled (the “Company") in terms of Securities and Exchange
Management Act, 1999 {"FEMA") and rules and requiatons framed thereunder, if ny, Incom Tax Act, 2025 of the Company; (b} duector(s} af the Promaters, where the Promoter is a company, (c) Direetors and Key Board of India (Buyback of Securities) Requiations, 2018 (the “Buyback Regulations”), as amended,
the D Lu oty 2014, as applicabie, a\wﬁ shall Managerial Pt i 2period of (6) six ihe datg of whichthe through Tender Offer {“Buyback").
e subject to such approvals ff, and to the extent necessary or required from the concemed authorties buyback afthe Publ 1 This report i dated April 14, April 2026,
including approvals from the Reserve Bank of India (“RBI”) under FEMA and the rules, regulations framed — Waimum | oo (Wi | oo |2 WeJ GBhali & Go. Chartared Accountants (Fim Registation Number 0011 11N, the Stutory Audtors of
thereunder if any, andsuch approvals shall be required (o be taken by Suhnon-resident sharehoiders. St | Name of the oﬁ ‘Euity Shares. | Mature ol | Price per | Brl | Price per o Windias Biotech Limited (the * Company” |, have been informed by the management of the Company that the
1.9 Interms of the Buyback Regulations, under the tender offer route. the promoter and promater groun have.an | | N | Sharehalder | o, chcoq op corg | Transastion |  Equlty Price Eqully | Vpice Baard of Directors of the Gompany has appeaved and has passed a resalution for he propased buyback of
the Buyback. The pr 1 vide their Share (¥)** Shmm" BOuity. sharssufmtCumo’artya‘\‘smamuhmdor&nm? ?ﬂ?ﬁ Inpursuance of the provisions of Section
April 17,2028 ksl Exercise of 65, 69.and 70 of the Compan 20‘3(‘)’\? Au
1,10 Pursantto the proposad Buyhack an depending on the response ta the Buyback, the voting rights of 2 | | 1+ | gnarrma 3750 | Stack 735.00) 13-03-2026 | 71740 |13-03-2026 2 ). :
members af the Promoter and Person in Conliol in the Company may increase fiom thelr existing Optiois” 3. The s‘amﬂént ﬂl Perms\mé Capital Payment in “Annexure A° as ua March 81 2025
shareholding i the fotal e ofthz Campany. e Hnanta Exercise of heseinalter Stateme gement of the company, which we
the Buyback. he p 2. |Narayan 375 | Stock 755.00| 13-03-2026 | T17.40 (13-00-2026 haJEIntl!Ed'D'\drm .Wonplllueu oy,
fevel requte a per Reguiaton 38 of the Secates and Exchango Board of Ind:a !st\m(; Dbiigations and | L__|Panda Options™ ITYFOR
Disclosure Requirements) Regulatons, 2015, as amended. Any change in voting rghts of the Promoter and INR 275 each: 4. The management of the Company is resgonsible for the nreparation of the Statement in accordance with
Persort in Controi of the Company pursuant to completion of the Buy Back will nat result in any change in | ~» prica aken from NSE section 68i2)(c) of the Act, Including computation of the amount of the permissibie capital payment

control over e Company.

7. INTENTION OF THE PROMOTER AND PROMOTER GROUP AND PERSONS IN CONTROL OF THE COMPANY

freparation and maintarance of all ooounting and other Velc\'am sunpwl\nn ragoeds and documerts, This

111 Date, TOTENDER THEIR EQUITY SHARES IN THE BUYBACK pans billy ng. collating and g, Imp g:2nd manitoring
ant would nvolve  eservation of 15% (ifteen percent) of the number of Equity Shares propased 1o be in terms of the Buybatk Regutations, under the tender offer route, the Promaoter and Promoter Group have the
bought back or numser of Equity Shares entitied as per the Elgible Shareholders who hold Equity Shares of aption to participals i the Buyback. n this regard, the Promotér and Pramter Geoup of the Company have the
market value not mare fhan INR 2,00,000 (Rupees Two Lakhs Only), on the basis of the closing price on the ntsrion ! 17,2026, Acaordngly the on d
Indian Stock Exchanges registering the highest irading volume as on the Record Date, | e., Friday, Apdl 24, ar i 5. The il pany
202&1'Smallsnamhnllm ;asonme Record Date, whichaveris highet Giventhatthe pm,,w. i Pron itention ot o p ‘toforman opinion il zar from the date of
1.12 e Company's wabisigie., g Wlanager the Equly Stares hed by Promote 20 members of the Promoter Group shall ol be consierd ¢ maeing at : y-back was approvad by ine Board of i fihe Company
e Buvhack at and s expeciod (o ba made avallablg on the website of the computing the enttiement rallo, in aceordance with the proviso to Regulation 4{iv) (a) of the SEBI Buyback | AUDITOR’ ITY FOR'
SEBIat wyrw.sebl.oov.in, el Indian Stock nsgindia.com Regulations, ; the Act Itis ourrespansinili
and com 8. THE COMPANY assurance on.
2. NECESSITY FORTHEBUYBACKAND DETAILS THEREOF ) 8.1 The Company confirms that there are no defaulls (ether n the past or subsisting) in Ihe repayment of [ 5 atfars ofthe standalore
f cash on'an ‘The current Buyback deposits, interest pa the year ended March 31, 2025; as adopted by the Board of Oirectors of the Gompany
proposalis e vnm the Company's capitel allocation practices of returning excess cash to shareholders, preference shares nruaymsm ofdiigend dus 1o any ol babii il it el atits mesting hieldon May 22, 2025
theraby ncreasing sharenoiter valuo In the \nngcrmvgw and improving Equiy. i institution or B The amount of permissibls capital paymnt towaris he profiossd Buyback of Euily Shaigd a6 obrrioted in
believes the Company afl of the Buyhack Repulations, the i 2
siasccashreouamens of o Company i s ecum i and ot i surius U o Board of Difectors s confirmed that  has made 2 ul enquiry intothe alfirs and prospects ofthe Comazny g:;f('f)":;"';:m et e e Ve 1 e L o e e il e
e
shareholder taken lar y as at and for financial year

uademkum this Buylack nﬂer s a strategic decision taken by the Cnmmﬂv basad on assimilation of the

{

1 Thﬁl \mmEﬂlalEly Tollowing the date of the Board Meeting held on Friday, April 17, ZUZE approving the Buy
K, there

efficiznt manner.

The Buyback s generally expected 1o optimize the Gompany's capial structire and enhance long-term
shareholder valua by disiributing surplus cash to members and reducing the equity base. This In tum will
improve key financial parameters such 4 Returm on Equity, Retun on Capial Employed, and Eamings Per
Share, thereby conlribuling to a sustained increase in members'value

The Buyback. which is being impiemeniad through the tender offer route as prescried under the Buyback
Regulations, woukd involve a reservation of 15% of the Equity Shares, which the Company pragoses to

il

i

Thg\ as rrnanjs ‘e Gompany's praspects for the year immediately fokowing the Fei m the Board Meeting
g on Friday, Aprl 17,2 with respect o
he marageentof ha Comgany's businass durg thatyoar and o fthe financial

ended 315t March 2025,

o} The Board of Disectors of the Company In thalr meeting dated April 17, 2026 have formed the epinian as
specified in elause (¥) of Schadule | 10 the SEBI Buyback Raguiations, an reasonable gounds and tat the
Gompny il not. g rgard o s stateof aflrs,be endeed insohvent within  peiod of e yesr from

resourges which wil, in the Board's view, be available ta the Company that yeas,the Compzny wil be able fo
meet it liaifies a5 and vihen they fal dus and willnot be renderert insatvent withina pariod of one yearfrom
dateofthe Board Mesting appraving the Buy Back,

In forming the opinlan ald, the Board has taken info account the liabilities 2 if the Company is bel
A

April 17,2026,

The  consalidated financial statements referred sbove, which have
teen considered for the purpose of this report, were audited by the predecessor auditor, who expréssed an
unmedfied opinion thercon. We hiave relied upon the audit reports of the predecessar auditar for the said
financiatstatomants.

Buyback, for small shiseholders or the aclual number of Eqully Shares entilled as per the shareholding of p 56 0 2013 and the Insoivency and 5 = _

small sharefoiders on the Record Date, whicheveris higher Tha Company helieves that for iploy Code., 2016 (inchuding Viabiifes) 8, We conducled our axamination of the Statement in accardance with ihe Guidance Note an Reports or

small shareholders would bangfit a significant number of the Company's ddbe |9, AS PER OF THE BU! ATIONS AND Gertificates for Special Purpasas, issued by the Instituta of Chartered Accauntants of India. The Guidance

classified as “Small Shareholders”, THE COMPANIES ACT ot requires that wo comply with 1ha thioal requirements of the Cade of Ethics issued by the Insitute of
2.4 The Buyback gives an optin ta the Eiginte Sharcholders ‘of the Company 1o sither (&) participate in the | () alitheequity shares for Buy Backare fully pald-up; Chartered Accountants of India.

Buyback Offer and recelve cash i lieu of Ingir Equily Shares which ars acceptad under the Buyback, o (B not | () subjectto th the Gompany uly naces or other fromthedate | & W have complied with the refevant apolicable reqirements of the Standard on Qualty Control (SOC) 1.

1o pardiigate in the Buyback and get a resultant increase In their perceniage shareholding in the Company of the Baard resolution Gsally Gontrol for Ffms that Perform AUGS and Reviews of Historica Fnancial inforination, an Other

post the Buyback, withou! additionzl investment. period i.2. date on which the cavwm of ccnsmarauun fo warr'hnmm wim havo acreumd he Buy GaA Kis Assurance and Relaled Services Engagements.
a ¥ SHARES THAT PROPOSES TO BUYBACK with the Actan E OPINION

8t Buy Back Price and Buy Back Size, the indicative Buy Back Shares that can be bought back wouid ba je. | (10 sublect te tha appiicable law, th Comuew snal\ "GI raise further cannal for a period of one year from the | 10, Based on ourexamination, as stated above and according fo the informatien, explanations and written

4,70,000 {Four Lakh Seventy Thousand) fully paid-up Equlty Shares, repcesenting 2 23% of the total number expiry.of the Buy Back period |2 hthe payinent of. i weseport thal

! Equity Shares in ihe existing tota paid-up equity share capital of the H the al i it affaies ofthe G standalone
ek Eauty Siarvsiay balese o noatie L Sy Back s faed ay o | () the Company s pr h provisions o Seckon 68(8] o the At wil nt make any furthr issueof i same ey ”
- i thee of Section 62(1}{a) of the Actor olher ; b . ,
ﬁ:zr:ﬁuy Back Committes is mors :‘r;:nl t:'rz\immfuymmm subject unumb:;::: Eg:lii:m Speuiod seeurios wilina panad of i monihsater e completionf o Buyback cxoart by wayoftass | 2 116 amountof pormissbe capital uaymfmmwanjs:::; m;mgd buy bagk of pauity shares as stated in
o s shares ! ey shats s 1 o scrarye Subsistng oblgaions Such as conversion o werrants, 2 ¥ !
and theamount et Swadlsaulyor FouiyShares: | 6} The Board o Directors.of the Company i their meeti daied 17th Apri, 2026 have formed the opiion a5

4. MAXIMUM AMOUNT REDUII!EE UNDER THE BUYBACK AND ITS PEFEENTME OF THE TOTAL PAID UP Wi e Gumnar\y shall ot Buy Sack 5 Equlty Shares of other specified secunties Irom any person through spocified in clause {x) of Scheduio | 1o the SEB| Buyback Regulaiions, on ruafnnaulc grounds and that ihe

CAPITAL Aegotiated deal whether on of ot the Stock Exchanges ar through spot bransaclions of Iheaugh any private Company willnot, having regard to its state of affairs, be rendered insolvent within a period of one year from
41 10 INR 47.00,00, Fory Seven i Bzl % ; : the date of passing of Boardmesting resolution dated 17th April, 2026,

gl
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SESI'RICTII)HGNIISE
This report is addressed 10-and provided 1o the Board of Direclors of the Company pursuant to the
requirements of he Act and the Buyback Regulations, o enable the Board of Directors of the Company to
inciude i (a) in the be made of the Company, {b) in the letter of
offer . e Ragistrar of Companies
as tequired by the Act and the Buyback Reguiations, should not be used for any olfer purpase o by any ofher
parson. dccartingly, w do nat accept or assume any liablity or any duty of care far any oiner pUIRase Or o
any other s showm or e vithout our peior concem in
wiriting. We have no responsibiity 1o update this report for events end cireumstances after he date of this
rgport,

For J.C. Bhalla & Co.,

(Chartered Accountants,

Firm Registration Number: 001111N

Sdr-
Anshuman Mallick

Partner
‘Membership No.:547705
UDIN: 26547 T05QHMAYGS75T
Date: April 17,2026
Place: Noida

Annexure A
Statement of Permissible Capital Payment as. at March 31,

2025
s buyback of equity shares in accordance with

financfal statemants as at 31t March 2025
(Figures in T Milions)

through multiple demat accounts, the tender |I|mgh a demat account cannot exceed the number of Equity

11,12 The Eqmr; Shares tendered ag per the enttiement uy Eﬁgm\e Sharenumers s well as agditional Equity Shares
tendssed, it any,

m Tenders undar the Buyhask il be dons. using the “Mechansn far scauisition o shares Hrough Sack
hange pursuant 1o Tender-Offers under Takeovers, Buy Back and Delsting” nolified under the SEBI

C\n:urars Eliginée Shareholders will receive & Latter of Offer ziong with & tender/offer form indicating thelr

11.13 Detaffed instructions for participation in tne Buyback (tender of Equity Shares in the Buyback) a5 well as the
TEIEVaN: e table will be inciuted n b1 Letter 0f Ofer Which, along it the tendes offer farm, will be sent in
us course: fo the Eligibie Shareholders. However, if any Eigibls Shareholder has not reaistered an emal

1o the Buyback, at its office provided in 15 below, within 2 (two) working days of bidding by stock broker,
Hanwever i case the bt [ mdaysn::l\ﬂandemmnod e
Stock
Wintlow Closing Date. The envelope should b super seribed as "WINDLAS Ilm&ﬂ LIMHED BUYBACK
2026", One copy of the.
the sameto the Stock Brokee/ Eligible Shareholder

Efigible Sharsholders: halding physical Equity Shares should note that physical Equity Shares will not be
accepted uniess the complete set of documants is submtted. Acceptance of the physical Equity Shares for
Buyback by the Company shalt be subject to verficabon as per the Buyback Regutafians and any further
diections Issued In this regard. The Regisirar to the Buyback wil verfy such bids hased on the documents
submitted on & dally basis and bl such time BSE shall display such bids as unconfimed physical bids. Once

(i)

ardress with the Depositores, or on raceipt of & request by Regisirar (0 fhe Buyback and Manage (o the the Registrar wil b treted s

Buyback. of Letter of Offar inphysical ha {towhomLetier | (v)  Incaseany Ellgible Shareholder ioh Equity

of Offes and tender courier a1 poGeSs ofgelting e EqULty Shares dematariaized s cmnpre:ml wallin

Company.

12. PROCESS (vl In casa the Equly Shares ars hekd.oa repatiation basis, the Eiigble Shamnnldzr being 2 Nop-Resicent
12.1 The Buyback is open to all Exgible Shareholders and beneficial owners of the Gompany holding Equity Shares Shareholder, nd enclose 2 letter from s ¢ bink confirming that at the time of

eithar in physical of lsctronic form, asnmmRemrd Date. acquiring such Eguity Shares. payment for the same was made by such Ellmble Snalelwlder from the
122 ified by

w\mmﬁuynankwamqﬁunugn the *Tender Offer” roule, Requiat hareholder,

hanism for Stock Exchanges pursuant o aomied on non-repatiaion bass, and in tha case, the Eigible Sharehader shall submil 2 consent eter
YennEr Offers under Takmers Euybm:k and Delising" as prescribed under the SEBI Circulars. Tha Buyback addressed to the Company, allowing the Company
withthe Actread 0 the Buyback.
(il

2.3 For impiemantafion of the Buyback. the Company has appointed SMC Global Securities Limited as the
fegisterad broker to the Company (ihe “Company's Braier”) to facilitate the procass of tendering of Equity
Shares. through the- stock exchange mechanism for the Buyback and through whom the purchases and

ihe Company. The eantact detaiés of the Company's

The Company shallrequest BSE, ta provide & separate acquisition window {*Acquisiion Window”} to aciftate
placing of sell orders by Evgible Sharzhoiders who wish o fender their Equity Shares in the Buyback, For the
purnoses of this Buyhack, BSE has been appainted a5 the Designated Stack Exchange. The detalls of the

Duting e Teaderng Perod, e orderfor vall be placed
INMOUGY I TespEGHD SE0Gk BIOKES (*S1ock BIOKENS)") cung nomal fracng ours of e Saconcary
form s wed a5 physical

as aliading

I any of the above-stated documents (as applicable) are not enclosed along with the tendes form, the Equity
hare: baing M undar Habilz ok

rejected
13, METHOD OF SETTLEMENT

The settiement of trade(s) shall be carried out in the manner similar to setilément of trade(s) In the secondary
market andas perthe SEBI Circulars.

13.2 Th pany will pay the fo it ining to the
Buyback 10 the Clearing Corporation’s bank accounts 2s per th prescribed schedufe. For Eguity Shares
accepled under the Buyback, the Clearng Cooration will make direct funds payout 1o respective Eligible
Shareholders. I the Eligible Sharebolders' bank account detalls are not avaitable or i the funds transfer
instruction s rejected by RBI' bank, due to any reason. then such furids will b transferred to the concemed

Details in respect of sharehalders entitiement for Tender Offer process will be provided ta the Clearing
‘Carporation by the Registrar on behalf of the Campany. OA recefpt of the same, the Clearing Carporation wil
On settlemsent
gt Gorperation
For the Elgible Sharenolders holaing Equity Shares n physical form, mmm;uay 0t o] D0 guen o he
respective Siock Brokers' settlement accounts for
accounts,
Detalls I respect of shareholders entilement for Tender Offer process wil be provided to the Cleating
Corporation by the Company or Repistrar to the Buyback. On receipt of the same, Clearing Garporations will
hares On seltiement date,

an register himsel by uslng qulck un\uw chentcode (UCC) faciliny through the registered stock broker (al|sr

e B on 31 March 2025 | Ason 31" March okt e en o on
{Standalone) 2025 {Canst SMC GlobalSecurities Limited
Equity Share Capital- Subscribed and Paid-up (A) 104.80 10480 Address: 11/68, Shantl Chamber, Pusa Road, Delhl— 110005, India
Cantact Person: hir. Nishant Agarwal

[ Securities Premium Account 1,889.40 1,989.40 TelNo.: +91-11-30111333;
|- General Fesarve 16725 16725 Em nt com

ined Earmings (et of Unrealised gam or 105 i 254749 252280 Website: www.smotradeonling com
linvestrment el of fax))

CIN: L74B99DL1994PLCOB3E0D
[Total Free Reserves (B) 458914 458985 | [ 45 4
(Total (A+8] 4,793.84 478425
[aximum amount permissibha for the Buy-back under Section 68 1.188.48 1.108.56
of the Act L. 25% of fotal paid up equity capital and free
reserves 15
Niariroum amour permissibie for DUy Dack UNGEr SEction 68 of 17539 47948
the Act. within the powers:of the Board of Directors - 10% of tolal
iy eGuty Share capital 3nd foe feserves ;gl‘r':" The S Bybd v sl U

Fﬁnumpmmmnyamm Resolution dated 17th April 2026 470.00 126 In the,avent ths Stock Bioker "
aipicig b Biytack member/ stock bre, the Eligi
Notes:
1. s f Winclas Biotech Limitedt 10 ‘Company ) pursuant ta the

requiremerts of Secvons SB and 70 of e Companles Act 2013, the Gompanies (Share Capital and

13.6 Incase
Clearing C ino'hm ‘deposiory, the Clearing Corporation that holds the Clearing

case ihe Ellgivle Snarehnuxf is unabl to ragister himself by using quick UCC facliy Urough any n!her
braker, then that Eligibie neny's Broker 10 place thei bids.

2. The amuun[or, P equity ital as at March 31, ‘know your customer vsnu\rﬂd by the G
the annual and consolidated of the Company as at and for the year | 12.7 do not restrict Elig il and
endedMarch 31,2025 therfore d mltiple b f
4. We confirm that there are o events subsequent to March 31, 2025 tll the dafe of this Statement that may alowtd turing the Tentering Period. Multple bids made by # single Elgidle Shareholder for salhng Emmy
require adjustment or disclosure. “one bid” for
4. Asthe Securt mmm' i (B 2016, di
the Act da not *insol 75 | 12:8 The quaniiy tendere shall bo made avaitabis on indian Stock Exchanges’ wobsitys af www bispindia com
and 26 of Ind AS 1, Presentation of Flnamua\ Statements, wlm:n =elaw 1o the assessment of the Company's g
from Al 17, 12.9 mﬁwrsslralmnrﬂnrma
year immediate, resolution, courty am‘ rumpe\enlalnnumv fur Wﬂsisl ‘sabe of such Equily Shares and/ or filla in respect of which i
For and on behall of Board uf Diretors of i dispue or ompany &nd 18 duplicate
i shat gar under
Nt L aw or otheswise: In accordance with Regulation 24(v) of the Buyback Repulations, the Gompany shal not
Sar- Sdi- buyback locked-s Equily Shares and non-iransferable Equity Shares unti the pendency of the lock-n or until
Hilesh Windlass Manoj Kumar Windlass such Equity Shares become transferable, The Company shall also not Accept the Equity Shares offerad for

Wanaging Direclor
DIN: 02030941

Joint Managing Director
DIN: 00221671

Date: April 17, 2026
Place: Gurugram

Date: April 17, 2026
Place: Debradun

dispute or otherwise not claar,
12 '\ufhe reporting requirements for Mon-Aesident Shareholders under FEMA and any other rules, requiations,
quidelings by the RBI, for remittance of funds, shall be made by the Eligible Shareholders and/ or the Stock

1211 y

Unquate

11, RECORDDATE AND SHAREHOLDER ENTITLEMENT

T01 s roquired undar the Buyback Regulations, the Company has fied Friday, Aqrl 24, 2026 a tha sooord n.ue
quity

W ther Equity Snares in tha glectronic form uniges the nuynack woild

smws they Intend{o tender under ine Buyback

(i) i
Atquisition

Wember poal and Clearing il cangelhe excess orunacceped
shares in the depasitory fhat holds the demat an:lzmmt Source depository will ot be able to release the lien
messag urther,sefease of IDT messaga shllbe sentby target

dapository either b
alter matching with bid accepted details as received from the Gompany or the Reglstrar o the wa:k Post

unaccepted
blocked shares in the demat account of the Eligible Shareholder. Post completion of tandering period and
recelving the raquisits detalls viz., demal acodunt details and accepted bld quantity, source depasitory shall
debit the securiies as per the communication/message received from target depository to the extent of
accepted bid shares from Eligiblo Shareholder's demat aceount and aredit f fo the Ciearing Cofporation

Inrelation to he physical Equity Shares-

H physical Equity Shares tendred by Eligible Shareholders are ot acoepted, the share cerfiizate would be

retumed 1o such Eligiie Shareholders by registerd post or by ordinary post or courier at the Eligibie

Shareholdars'sole sk, The Company also encouragas Elgibwe Shareholders holding physical sharss to

dematerialize heir physicalshares,

1, howoye, aly a porianaf o physieal shares il by an Eligols Sharsholder s acceptadinth Buynack
fssuea Latlar

RTAMWP CIR2022/8

37

ofCofimaton (10
, 2022, as amended,

rcutar Ne. SEBVHO/

he Ll u\stmﬂ wuhm RTA. The
RTA shall retain the original share certificale and deface the certificate with a stamp “Latter of canrlrmalmn
fssued” on the face /
foraperiod of 120

its issuance, within i ldar shalf be requi
for

Shareholder fails to submit the demat request within the aforemantioned period, the RTA shall credit the

{*Record Date”) for t tender Equiy Exchanges physical Equity Shares 10 & ssparate demat account of the Company opened for the said purpase. The lien
are sligible 1o part inthe Buyback period for e wil (i) Thatian Tenter Ot baroleasad., it any, or ¥ y
later than 4 {four) working days from the Racont Date and snail ramain open for 2 period of 5 (five) working Deteits of shares marked as lien in the demat aceount of the ERgible sharahulw shall be provided by the ordinary post or courler (i case of phys sblerisk
days. National Securities Depository Limita and the Gentral Deposiory Services Limited (*Depositories’) tn shouid snsure thal their depasitory account is malniained Ul all formaites. pertaining 1o the Buyback are

1.2 As per clrcutars o a5 may ba applicable, In dus courss, Clearing Cofpoations Le. Indian Cigaring Corporation Limited of the NSE Cleasing Linited (formerly National completed.

Eligible [“Latter of Qifer” licable (*Clearing Corperations”) 138 0 Broker acontract pany for the Equity

offer form indicating the entidement of the Ellgible Sharehaider for participating in the lu)bauk Even M’la () Incasa damat 15 held with i y and clearing member pool and Glearing the Buyback,

E\-wh\a Shareholder does nol receive the Letier of Offer along with & tender form, the s held with 13 i their brakers for
tha Buyback. ofthe Company as at nmin ﬁwe Tendering Period. Inter depository tender offer (*IDT") instructions shall be f i be fevied

it b oigbla o partciatainthe Buyback TVt By e sl shareh e ipeh ielthall s pmnoeno ok st =it fer et bl

11.3. A required under the Buyback Regulations, the dispatch of he Lelter of Offer shal be: Ui (LE. iketiiassacion): The
in actordance with the provisions of the Act, within 2 {twa) working days from the Record Date and if any blacked balance) and send Illfmlssxgatu target depository for confirming creation of lien. Details of shares. addiional cast. applicable taxes, c:mm and expenses [mlumm; hmkmmmrmmpdmw Iav\ecwyme
Eligible Sharehalder has not registered an email address with the Depositories, ar in e case of receipt of a blacked in the shareholders demat account shall be provided by the famet depostory 1o the Clearing narehoier
(equRst amiany ENgltie Shars e o peceive & cony of the Lste: of Otfer i prysical farm, 2 phyeical form Corporation. 13.10 Tne Equty Shares yingt e creit of e Company Demat Accountand he Equly Sares bought back and
shall be sant by speed post or registered post or courier 1o such sharshulders repistered postal address as | () For cvsluman parﬂclpanl orders for demat Equity Shares early pay-in is mandalury um:l 1o confirmation of an:n:apumnym uhymmlw;c';lm will be extinguished ﬁ\ |r¥a manner and following mz pri:edum u:'ﬂma nthe
avaitable with the Company. ordarbyc Ay the

114 The Equit Sharas o bo saught back ursuant to o Buyback are mwnsn ifto2 {fwo) categories st day ofthe 0 ("Buyoack Window Closing Dat”). Thereattar, 14, COMPLIANCE OFFICER
i) Ressived category | ) all unconfirmed orders shal be deemed ta he rejected. For alt confirmed cosiodian parficipant ordars, order st .

iis or ol ofes k- modileation by the-concomed ERiev e roviced ot any during 10:00 2.m, to 5:00 p.m. on any day mamsmxﬂaj. Sunday and wbHchuHﬂaysallhc fallowing

£l nfimation
eaulty i vy Up Slip {"TRS") generaled by the fi'ﬁ”,_.,
highast trading veiume in respact of the Equity Shares as on the Record Date was recorded, of ot more than Tha TRS will contain the de i Desianation:
NR.2,00,000 {Indian Rupees Two Lakhs only) BidiDNo., 0P ID, Giént 1D, tendered etc. I case of nof-receiptof the b TR

116 [ accurdance with proviso o Regulation § ofthe Buybiack Regulations, 15% o the numbst of Equty Shares documents, but Equiy Shates anda exchange i e RN

which the Company. uronum lu buybich o the numbr of Equily Shares eniied 15 per e shareholding of 12 bid by hiabtpnd-24310.1013
Date s higher. i) Fii i  whichare Tel No.: +81124 2621030
partof this Buyback. i formto be sent i foyr Lom
117 Based on the shareholding on the Record Date, the Company vl determine the enttiemen of each Exgible of attorney, if any person other form: e windias.com
Sharebolder to teader their shares in the Buyback This entitlement for each Eligibie Shareholder will be h Duly attested death ceriificate and succession cerfificate legal hewship certificate, in case any Eigible | 15, TOTHE BUYBACK
of Equity Sharchoider has expired; and ¢ In case of companies, e necessary cerified corporate authorizations I case of any query, tha Efigibla Shareolders may contact tha Registrar 1o the Buyback, appointed as tha
the 7afio of the Buyback applcable in the category to which such shareholder belongs (*Buyback (inciuding board and or genral meefing resalufions). Imveslor Service Gentre for the purposes of the Buyhack, o any day except Saturday, Sunday and public
Entitemnt’)", The Company balioves thatthis resarvation for smafl sharenolders would benefita large number | (vil) Itis vw;'ﬁv"imm incase nig;max E“mmy ‘Shares, submission m'emier!mm and o, After the 10:00 2.m. (ST) and5:00p.m. {IST) atthe follawing address:
of the Company's public shasenciders, wio would ba ciassified as “Smal Sharshoiders rstn that tha fecipt demillinu:snrym {'ﬁ‘ v;ﬁa b MUFG Intime [ndia Private Limited
Inthe Buyback Mwngmgmﬂ for (Formerty known as Link infime India Private Limited)
nnmpmmo the entitiement ratio, in accordance with the proviso 1o Ragulation Ac\v)la} of tha Buyback | () The Eligible Sharahoidars wil have 10 ansure that my mpma DPaccount active and unblocked to receve C-101, Embassy 247, 15t Floar, L 8'S Mara, Viknroli (West),
Regulatior rejectior Buyback decided by the Company, Mumibai 400083, (Maharashira), India
Smcameﬂ f i Farther, £l thiat thay the DP accaunt Tel: +81 810 811 4849,
in the Buyback, Equily Shares held by them have nat been considared for the purposes af compuing the active and by the Company. In the (.) MUFG + Fax: +91 22 49186060
entitfement ratio. v f any Equity Shares are tendered o Clearing Corporation, excess demateriatized Equity Shares or Email: mpms.mufg.com

18 1 toansure thatthe unaceeplad Enit Shares, i any, tendered by the Eligiis Sharenoldars would be retumed to Wbk it ol g
with multipie demat accounts/folins.do not receive a higher enttiement under the Small Shareholder category, them by Clearing Corparation. ¥ system, due to any ket AR AR A s smula;com
the Company will ¢lub together the Equity Shares hald by such shareholders with a common PAN for fssuethensuch sacurs il be anstriad fo he shawhnmwhm«el s depositary ool (account for omvard Cantact Person: Ms, Shanti Gopakrishnan
determining the category (Small Shateholder or General) and entilement Under the Buyback. In case of joint teansfer to the Elgible Snareoider in case of Igant orders, excass shares.of R e P
shareholding, the Company ogethes the rethe seq iany, egisiration Nomber: INROD0004058

t alljoint shareholders are nat available, the Company | (X In case the Equity Shares are held on repatriation basis. the Eligible Shaseholdsr, being a CIN: U 118368
wilcheck the sequence of e names of the h Shareholder, should obtain and enclos a leter from its autharised dealer / bank conirming that at the time of | 16, MANAGERTO THEBUYBACK
where the name of joint shareholdzrs are identical, In case of pnysn:m sharehaiders, where the Sequence of acquiring such Equity Shares, payment for the same was made by su;h Elwgm;e &mb Imaldem from the i Offer:
i ailable i apprapriate account as specified by R In s approval. I ¢ase the Eligible Shareholder, being 2 Non-Resident
check he sequenve of the names o te joint holders and clob !nuslhu ma Euu\ty Shares held in such cases Sharehoider is ot n aposition Fintellectual Corporate Advisars Privale Limited
ol the P & ident acquirer on non-regatriaion basis, and in ihat case, he Elgible Shareholder shal submit a consent letter 8-20, Second Floor. Sector -1, Noida, Untar Pradesh- 201301
R addressed to the Company, aliowing the Company to make the payment on a non-repatriation basis in respect Tel. No.: +81-120-4266080
" where id Egui the Buyback E-mail: w
el for mared by | 1212 @F'.“fﬂllml Investor Grievance E-mail: inv tuatadvisors o
the Registrar and Transfer Agent as per the sharehalder records received from the Deposiaries. Funnen the | (i) Bligible Sharcholders who are holding physical Equity Shares and intend to partiipate in the Buyback will ba | | = Website: i Mullﬂcmauymm
Equity Snares held unner the categary of “cleanng members or * :urpn[l’m body mergin-account” or veificaton Contact person: Me. Amit Purihlc p.-amm Heg!
s perthe bensiicial p ate. wi  are ot mogedure rifficateis), | formi(s istration: s
proposed to be clubbed fogether for determining their entitlement and will be cnnsmemn separately, whera fn R)rn\SH4ﬂu|yM\M P ) il gf;’s;};:;am?&gﬁsﬂgﬂw
of eiients. and as per the. pany) and duy =

19 After of entilement, nfavour of Elgol 17 DIRECTOR' 1y
[Eany, In ane category shallfirst be accepted, in proorian 1o the Equlty Shares tendered over and abova thelr (NJ me Lendsrfulm duly signed by al cug\w sna:mlug.s " case 18 Equity Sharas are i ot rmes) he As par of th
entitiement In the offer by Eigible Shareholders inthal category, and thereatlar from Elgibie Sharehokders who 3l nd (v) any other Cirouars, brochures,
have duly atmsmu power of ammney: wmume amnmzamn {including board resolution/speciman signature), ele., y c true, factual

1110 Eighle. Sharshoiders' participation in the Buyback i vammzrv Eiigible Sharcholders may choose to ot
participate, in part orin full, the Buyback. or thay has deceased, ele., s applicable. in addition, if This Public Announcement is issued under the autherity of the Board of Divector in terms of the resolution
may choase nal 1o parficipats and enjoy a rosultant increasa in their percantage sharshaiding, after the from the address registered in the Register of Members of the Gm!pw the Eligible Sharenolder woulﬂ he passed by the Buard on April 17, 2026,
compiatian of the Buyback, without any apartof
their BuyBack Entitlement. Eligible Shareholders aiso have the apfien of tendering Additional Equity Shares (i Aadhaarcard, voler identity wdmnassuurl WINDLAS BIOTECH LIMITED
Ew;w SWL's?vwmz:ev;bl;gl‘t Esu;baikéumw:mmi :";‘EI participate mt:w eh:érﬁs)\c;;ﬁlwﬂ um ngrl\- (i} Based 0n the aloresad docurments, the conterned 100k Broker shall pdar.e the: bid on bahalf of EBgible L sd- "
participation of som uther Eégible Sharcholars. If any. The acceptance f any Equity Shares tendortd in oy - "
exopss of he Bigbzck Entilement by the Eigibie Sharcholder shal b terms of Window of 8SE. 10 Stock Broker shal provide a TAS generated by e | Hilesh Windiass Maoj ) Windtase:  ARMA eignn Prmis
case any Eligible Snaseholder or any person claiming o be an Eligibie Sharehoider ¢annol namc\paw in lns bighangs biddig. sysiem o the Eligibls Sharehoidee. The TRS will contain I cetais of order submitid ke Joint Company Secrelary and Compilance Officer
Buyback Offer for any reasen, 1he Company, ina Manager and Regisiar Tolia number, elo DI 02030341 DIN: 00221671 Membership Ho: A13980
11t b i n any manner for Such non-participatan, (i) The Stock Besker /ENQin#e Shareholder who places a 5id for physicas Equity Snars is equired 1 deliver the

1 anEligible number of Equily Shares riginal Equly Shar corfioatols) and documerts (a5 mertoned above) dlong with TRS genarated by stoc | Date: April 18, 2026 Date: April 1, 2026 Date: April 18, 2026
fisld by Date. In case the holds Equily Shares system i . Gither by registered pos! of courlar or hand delivery to Registrar | Place: Gurugram Place: Dehradun Place: Gurugram

epaperjansatta.com
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WINDLAS BIOTECH LIMITED

CIN: L74899UR2001PLC033407
Registered Office: 40/1, Mohabewala Industrial Area, Dehradun, Uttarakhand-248110, India * Tel: +91 124 2821030 | Website:
E-mail: grievance@windlasbiotech.com * Contact Person: Mr. Ananta Narayan Panda, Company Secretary and Compliance Officer

PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS / BENEFICIAL OWNERS OF EQUITY SHARES OF WINDLAS BIOTECH LIMITED (“COMPANY”) FOR THE BUYBACK OF EQUITY SHARES ON A PROPORTIONATE BASIS THROUGH THE TENDER
OFFERROUTE (“TENDER OFFER”) USING STOCK EXCHANGE MECHANISM AS PRESCRIBED UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUVBAGKUFSEBURITIES) REGULATIONS, 2018, AS AMENDED FROM TIME TO TIME

This Publi (*Publi
mzSecumwesamExchanaeBﬂamnHmwa(Buy" X of Securties) Reguiations, 2018

fRegtion?() of

80% and 9.80%

statutory modification(s), amendment(s) or re-enactments from time to time) (*Buyback Regulalmns ) and

Comy d consolcated basi s per atet audted financial statements as at arch 3|
zuzs wmvn Is within the statutory limit of 10% of the aggregate of the total paid-up share capital and fres

the Buyback Regulations
OFFER TO BUYBACK UP T0 4,70,000 (FOUR LAKH SEVENTY THOUSAND) FULLY PAID-UP EQUITY SH.IIIES DF

v izei.e. INR 47,00,00, texceed 10% of the
aweaate i up Equity Stare capalan fe reseves of e Company as por atest autied siandaone

(vii)  the maximum number of Equity f

i expenses 1 the
Buyback, such as, brokerage, filing fees, tumover charges, advisory fees, intermediaries' fees, public

THE COMPANY HAVING FACE VALUE OF INR 5 (INDIAN

THE TOTAL EQUITY SHARES IN THE EXISTING TOTAL PAID-UP EQUITY SHARE CAPITAL OF THE CHMPAMV
FROM ALL ELIGIBLE SHAREHOLDERS (EQUITY SHAREHOLDERS AS ON THE RECORD DATE, BEING FRIDAY,
APRIL 24, 2026 ON A PROPORTIONATE BASIS, THROUGH THE TENDER OFFER' ROUTE, AT A PRICE OF INR
1,000/- (INDIAN RUPEES ONE THOUSAND ONLY) PER EQUITY SHARE, PAYABLE IN CASH, FOR AN AGGREGATE

publication expenses, printing and dispatch expenses, appiicable taxes such as securites

(vif) there are no pending schemes of amaigamation or compromise or arrangement pursuant 1o the Act
1“Scheme') involving the Company, and no public announcement of the Buy Back shall be made during

4.3 The funds for the implementation of the proposed Buyback will be sourced out of the free reserves and
securities premium account of the Company or such other source as may be permitted by the Buyback
Regulations or the Act. Borrowed funds from banks and financial institutions, if any, wil not be used for the

yof any

® thoBuyd i, the Company
sal ot make any further offer of Buyback within a period of one year reckoned from the expiry of the Buy.
e

Backperiod

through the stock exchange mechanism as specified by SEBI in the SEBI Circulars. In this regard, the
Company will request BSE Limited (“BSE") to provide the acquisition window for facilitating tendering of

none of (*KMPs") hold
any employee stock options in the Company:

MAXIMUM AMOUNT NOT EXCEEDING INR 47,00,00,000/- (INDIAN RUPEES FORTY SEVEN CRORE ONLY) Buyback. e Bmad
EXCLUDING THE TRANSACTION COSTS (THE “BUYBACK"). o BUYBACK () the Company shall ot wittdraw the Buyback offer after the public announcement of the Buy Back offer is
Certain fiures contained in this Pubic: Amnouncement, including firancial nformation, have been subject to The Equty Shaes ofthe Company are proposed {o be bought back a a price of INR 1000/ (indian Rupees He
i I Incortal tances, () te One Thousand Only) per Equity Share (‘Buyback Price’). The Buyback Price has been amived at after | (x)  the Company shall comply with the statutory and regulatory timelnes in respect of the Buy Back in such
um or i ‘considering various factors including, but not fimited to, the trends in the volume weighted average market the Act and/or i
Yo Gox for prices of the Equity impacton | i)~ the Company i
Further,certain in this Publi has been presented in crore', Al references to other Equity Share, Further, Backofits Ezuwyshams- &
“R“veﬂs" “INR, "T"or‘Rs.” i i in accordance with Reguiation 5(via) of the Buyback Regquiatons, te BoardBuyback Comitee may . i
DETAILS OF THE BUYBACK OFFER AND BUYBACK PRICE ! 1 Equi [’““)) T “2?‘;“%*‘"“ ‘“29"“"'“‘“ 0
1 1 Atthe meeting held on Friday, April 17, 2026 (*Board Meeting"), the Board of Directors of the Company that there is no change in the Buyback Offer Size, fll i working day prior to me Record Date fixed for the | Y H1¥he pastar aibising) n e fepeyment of Gepoits Inarest paymeni Eiorean,
(hereinater referred to as the “Board”, which expression shallinclude any committee constituted by the purpose of Buyback. ;9“;'“\‘“":" 0: debentures or payment of nterest thereon i redemption of preference shares or na{ment:}
Board to exercise its powers, including the powers conferred by the resolution passed by the Board at the S “Eh“ Y 0, e Joans orierest oGy
Board Meeting), subject to such approvals of regulatory and/ o statutory authorities as may be requited | »  premium of 31.37% and 31.24% over Instituton orbanking company;
under applicable laws, has approved the Buyback of up to 4,70,000 (Four Lakh Seventy Thousand) fully andNSE, respectivel Tuesday, April 14, 2026 (xv) - the Company will not Buy Back Equity Shares which are locked-in or non-transferable, until the pe
paic-up equity shares of the face value of INR 5.00/- (indian Rupees Five Only), representing 2.23% of the e popcidi v ) suchlockin,or asappicable
total equiy shares in the existing total paid-up equity share capitl of the company, from all eligible |, pre ofa 679 2nd 32.97% over y :
sharefolders, at a buyback price of INR 1,000/~ (Indian Rupees One Thousand Only) per equity share A INSE i (xvi) the Company shall earmark and make amangements for adequate sources of funds for the purpose of the
("Buyback Price”), payablein cash for an amount not exceeding INR 47,00,00,000 (ndian Rupees Forty | ,
Seven o Oy) xciding anyespenses ncard ot bencured for e By B iz rokrage cost, Dromm ) .16 o 35,2 s e (i) theratioof
fees, tumover charges, ,taxes in Llivialbey iyl s % Mot tfan tic 1S paidup captal and fe reserves, based on me et audted stanceione or
any other form, stamp duty, advisors/ legal fees, filing fees, public annuuncemem nses, printing and
o Dl aihoo o Ll “TansacionGoss®) | 6. DETALS OF PROMOTERS, MEMBERS OF THE PROMOTER GROUP AND DIRECTORS OF PROMOTERS |
(such amount hereiafter eferred to as the *Buyback Offer Size"),representing 9.80% and 9.80% of the S ALCUNRANY. M) 0F LIEGTORS AU KEY MAAERIAL PERSONEL ORTie quity
aggrgas o h ttal adp sty shascatal and fe esnes (nclding secus prmim) o e s "'i“g:ig:ﬁ:n:‘"“” “E““m"jpmmmm ——— the capital recemption reserve account and the detais of such transfer shall be disclosed in ts subsequent
espectively, from the sharefolders/beneficial owners of the EqmrysnamsmmeCumnany ason Apnl 24 i e sty e . s Ao (0 | gy y
2026 (the “Record Date”), on a proportionate basis through “Tender Offer” route as ompany, lay, April & Backwil %
SEB1Buy BackRegulaons (ne“Buyback) 17,2026, thedate ofthe Pubi . Saturday, April 18, (00) ok willbe vald for a otons yaromtr e of
1.2 Article 76 of the ions | (@) e ‘and promoter group of a4 Regulations or by the Appropriate Authorities). The exact time table for the Buy Back shall be decided by the
68, 69, 70 and 179 and all other applicable pvwsmns if any, of the Cnmpames Act, 2013 Me “Ac( ) the 9 it i
Companies 2014, nagement st. | Name of Nos. of Equity % of paid up 4 g N "
Rules, 2014, the Companies (Meetings of Board and s Powirs) Rules, it || Shaeatilerd vt sopu]] | (" e FOUty Shares Bought ask by e Compdy. K becampuisany ediiglshad and wl o b hed for
hereunder, each as amended from time to time and the provisions of the Securities and Exchange Board of | [ | Ashok Kumar Windiass 74,0000 2085 g
gt s g 00, (wdi) the Company shall not directly or indirectly purchase its own Equity Shares or other specified securites: i.
Iy Dackof Sacurtes) Reguusons, 2010, ot { Biyback Regpltions'), e Secantin nc | [o7 | Vi Windtass: 284,000 1.35 through any Subsidary company including s own subsidiary companies; and i. through any investment
(*SEBI Listing Reguiations") and subject o such other approvals, permissions, consents, sanctions and | [—-Fiiesh Windass. _ company
Gxempions ofSecures and Exchange Board of nia (-SEBI) th stock exchanges on whio the Eqity | || Mano] Kumar Windiass (o) the Company shall ensure consequent reduction of s share capital post Buyback and the Equity Shares
Shares of the Company re lsted (‘Indian Stock Exchanges”), Reserve Bank of India (*RBI’) andy or other | [5__| Payal Windiass bought back by the Company will be e“‘"ﬂ"'s"ed and/or physically GGSWVEU 4s may be applicable i the
authrles,instutons o bodies (agether with SEBI and A, the “opropriae Autoies), 35 may be (8| Prachi Jain Windiass e date
alteration if 7 | AKW WBL Family Private Trust (through its Trustees u'vaymemrﬂ offer;
orimposedby permissions, conset Ashok Virla Trusteeship Privat Limited) 83,681,340 3071 || o) asper of y the Promaterand memnersuvvmmmevﬁmup
‘may be: agreed by the Board. Total 1,30,65,352 61.90 and/or their other
1.3 b acconiarcs i Fepson 54 f o ugck Regummns the Board/Buyback Commitiee may | (o) directors and key ofthe Company as on the date of troughihe Siok Exchanges or f-mare tansactons (ncludng i se ansierofEquiy Shares among
increase the B 1o be bought back provided the promoter and members of promater group) from the date of passing the board esolutio tlthe date of
that there is no change in the Buyback Offer Size, till nne werkmg day prior to me Record Date fixed for the %ol paid up 3
purpose of Buyback. 8t [ o the Porsons Desigiaiod Nos.ofEquty | o U Gert | | (o) d Back shall be true, material and
1 ize include any expenses or o be incurred for the | | No- Sharesheld | ™ onital
Buyback, such as, brokerage costs, fees, turnover charges, taxes such as securifies transaction tax and N ors. (xvi) the Company snaH Buy Back the Equity Shares held in physical form from Eligible Shareholders in terms of
goods and servicestax (i any), such othertaxes as may be aplicabl, tamp duty, advisors ovs, lgalees, | ™ Aok Komar Windiass T¥Whole Time Biscior 000 5 120 dated July 11, 2023;
fing fees, public expenses, printing if any, and other nd fesh Windiass ‘Managing Director — 3 (o)
per and charges efc. (' "). The Equity Shares are currently traded under the anoj Kumar Windlass = 3 i
India Limited (*NSE") and 543329 at BSE Liited
deicd b rachi Jain Windiass | Non-xecutive Non-Independent Director 3
5 ( BSE ) (collectivelyreferredtoas “Indian Stock Exchanges") awan Kumar Sharma | Whole Time Director 73533 (odx) The Company shall not Buy Back out o the proceeds of an earfier issue of the same kind of shares or same
' pulsuan(m Tender-Offers under Takeovers, Buyback and De/rslmn notified by Securties and Exchange ki Non-Executive Independent Director 0 000 | | oy oty
E‘:;’""z"' é’;ﬂ%&:i’é}“ﬁ;uﬁgx‘?: C;:’gg”m;‘g\gf‘-gwgg:g das‘;:]ch;\&v 2015 read with SEBI | 5160 oy Giar Non-Execuiive Independent Director [ 000 of Schedule | of the Buyback Regulations, the Company shall not undertake the Buyback unless it has
ovkar a X D obtained prior consent of s lenders, in case of breach of any covenant with such lenders. The Compan
ICIR/P/2021/615 dated August 13, 2021 and SEBI clrular SEBVHO/CFD/PoD- dateg | - LItk Pharval o Expoite dopanchet i e o e ’ i
W 8 2025, and such ber il o mfctons a5y e splcel, cucigany v 0] 23 901 | it i : 2
thereof asamended (*SEBI Circulars”), 8. Key Managerial Personnel - - ke {two) working day:
1.6 The Equy Shares sl be bought backon al e shareholders of the Company 1| Komal Gupta Chief Execuive Officer & Chief Financial Officer I 32,34 | 015
holdin 2| Ananta Narayan Panda_| Company Secretary and Compliance Officer | 1,089 | 001 | 10. REPORTBY AUDITOR
g Equity L., Frday, April 24, 2026 (“ ), through the ; i
“Tender Offer” rout, T faciitated fotal (B) | [ 3343 | 016 Report addressed to the Board of Directors by the Company's Auditors on Permissible Capital Payment and

Opinion formed by the Directors regarding Insolvency.
The text of the Report dated April 17, 2026 of J. C. Bhalla & Co., the Statutory Auditors of the Company,

efficient manner.

The Buyback is generally expected to optimize the Company's capital siructure and enhance long-term
shareholder value by distributing surplus cash to members and reducing the equity base. This in turn will
\mmnve key financial parameters such as Return on Equity, Return on Capital Employed, and Earnings Per
ale

The Buyhack. which is being implemented through the tender offer route as prescribed under the Buyback
Regulations, would involve a reservation of 15% of the Equity Shares, which the Company proposes to
Buyback, for small shareholders or the actual number of Equity Shares entitled as per the shareholding of
small shareholders on the Record Date, whichever is higher. The Company heheves that this reservation for

0] Tha( a5 regards the Camnanys prospects for the year immediatly following the date af the Board Meeting
eld on Fiday, April 17,

the C of the financial
resources which will,in the Bnarus view, be available to the Company that year, the Company will e able to

Equity Shares under the Buyback. For the purposes of this Buyback, BSE will be the Designated Stock | [SF Wos. of Unvested | Nos. of options vested
Bxchange. Ne. | Name of the Persans Designation Pkt e oo auote
1.7 Participation in the Buyback by Elgible Shareholders may trigger capital gains taxation in India and in their | || Pawan Kumar Sharma__| Whole Time Director 27,500 To,
country of residence. The transaction of Buyback would aiso be chargeable to securites transaction tax in Chief Executive Officer & ‘The Board of Directors,
India. In ue course Itterof ofer 2 | Komal Gupta et s A O 398,500 92329 i
on taxation. However, in view of the particularized nature of tax consequences, Elgible Shareholders are 4071, Mohabewala ndustrial Area,
o consl e o e, hancl o o s o e sophcai o It et o 3 | Ananta Narayan Panda gg:g;‘:;‘g;*g,’;‘;’! i 2,296 1 ug/m'a i, Utarstand 240140, 1l
partclaingin e Sytiack N Total 4,28,206 92,330 Dearsit/Madam,
1.8 The Buyback of Equity Shares from non-resident members of the Company, including Foreign Corporate = < - - .
i 6.2 Except as disclosed below, no equily shares or other specified securities of the Company have been Independent Auditor's Report in connection with proposed buyback of 4,70,000 equity shares of face
Bodies (including erstwhile Overseas Corporate Bodies), Foreign Institutional Investors (Fils)/Foreign
urchased of value of Rs. 5/- each of Windlas Biotech Limited (the “Company”) in terms of Securiies and Exchange
Portflio Invesiors, members of forsign nationaliy, if any etc., shal be subject to the Foreign Exchange iy . &
1999 (‘FEMA") i any, Income Tax Act, 2025 of the Company; (b) diector(s) of the Promoters, where the Promater is a company, (c) Directors and Key Board of India (Buyback of Securities) Regulations, 2018 (the “Buyback Regulations"), as amended,
2014, s applicable, and shal 0 the date of atwhich the through Tender Offer (“Buyback”). )
be subject to such approvals if, and to the extent necessary o required from the concemed authoriies 140,
including approvals from the Reserve Bank of India (“RBI") under FEMA and the rules, reguiations framed Koot mok WMaximum [y o0 [ Minimum [0 We, J CBhalla & Co, :001111N), the St
thereunder,f any, St. | Name of the | * 7 E’zm Shares | Natureof | Priceper | o | Price per |y Windias Biotech Limited (the “Company”), that the.
1.9 Interms ofthe Buyback Reguiations, under the tender ofer rout, the promoter and promter group have an | | No. | Shareholder | ooy ceq or soig | Transaction | _ Equity Price | EUY | Vprice Board of iracos o s Company has spproved and has L Tosokitlon fthe ppused buvmkﬂ'
p The promoter idetheir re (€)°* Sharo (€)** equiy shares idon Api 17,
17, = Exercise of 68,69and 013 (the Act’ Dand n
1.10 Pursuant to the proposed Buyback and depending on the response to the Buyback, the voting rights of the | | 1 | sharma 3750 ] ek 755.00) 13-03-2026 |  717.40 |13-03-2026 g =
members.of the.Promoter and Person in Contrl in the Company may increass. from their exsting Options’ The stement f Permissible Capital Payment in “Amexure A' as on March 31 2025
p pany the Ananta Bercise of (hereinafter the “Statement’)is prepared by the the company, which we
i oo i in 2. |Narayan 375 | Stock 755.00( 13-03-2026 | 717.40 | 13-03-2026 e ntad foidentficaton urpose oy
level required as per Regulation 38 of the Securities and Exchange Board of India (Listing Obligations and Panda Options* ITYFO
Disclosure Requirements) Regulations, 2015, as amended. Any change in voting rghts of the Promoter and 4. The management of the Company s responsible for the preparation of the Statement in accordance with
Person in Control of the Company pursuant to completion of the Buy Back wil ot result in any change in | *price taken from NSE section 68(2)(c) of the Act, including computation of the amount of the permissible capital payment,
controloverthe Company. oF preparation and maintenance of all accounting and other relevant supporting records and documents. This
111 TOTENDER THEIR EQUITY SHARES IN THE BUYBACK tesponsibilty includes collecting, colating and validating data and designing, implementing and monitoring
and would involve a reservation of 15% (ifteen percent) of the number of Equity Shares proposed to be n terms of the Buyback Reguiations, under the tender offe route, the Promoter and Promoter ¢ it idel i
‘bought back or number of Equity Shares entitied as per the Eligible Shareholders who hold Equity Shares of ‘option to participate in the Buyback. In this regard, the Promoter and Promoter Group of the Company have quity pany
‘market value not more than INR 2,00,000 (Rupees Two Lakhs Only), on the basis of ntention 17,2026, Accordingl, the
Indian Stock Exchanges registering the highest trading volume as on the Record Date, .., Fiday, April 24, i ?
2026 [“Smlllsnlmhnldm") asonthe Record Date, whichever s higher Given thatthe Promter and Promoter irintantion noti ¥
1.12 A the Equity Shares held by Promoter and members of the Promoter Group shall not be considered for pany.
e Buyback at W fintelectualadvisors,com and is expected fo be mads available on the website of o computing the entitement ratio,in accordance wih the proviso to Regulation 4(1v)(2) of the SEBI Buyback | AUDITOR'S RESPONSIBILITY FOR THE STATEMENT
SEBIat wwiw.sebi.govin, Regulations, 6 i
and wwwbseindia.com . Yorkieionn . >
2. NECESSITYF! 8.1 The Gompany confims that tere ate o deaus (trn te pest o subisng) i he repayment f )
The Company has been generating reasonable amounts of cash on an ongoing bass. The current Buyback edemption of i o Compan
proposal s in ine with the Company's practices of payment of shareholder, or repaymentof any term loans or interest atitsmeeting heldon May 22, 2025.
thereby increasing shareholder vame in the longer term, and |mpvovlng th et on Exuty The Cumpany B e "
b) the proposed Buyback computed in
believes that the Buyback i bein 82 Asreq ) R the bkt e ey 7 et
strategic cash requirements of ms Company in the memum b returning summs T o e Board of Di i i the Company @0 o A W oo
2.1 Untertain s Bubck s a e decison ke by e Compny base o assiiaton f e ()Tt mmadty olowin et of s Baad etk on iy o 17, 2020 aproving e Buy oyl B orfoancit yeer
i ) s

©)  The Board of Directors of the Company in their meeting dated April 17, 2026 have formed the opinion as
specified in clause (x) of Schedule | to the SEBI Buyback Regulations, on reasonable grounds and that the
Company will not, having regard to its state of affairs, be veﬂdmd insolvent within a period of one year from

Ths allmlsd slandalnns and consolidated fi 6 above, which have

from
dateo the Board Meeting approving the Buy Back;
{8) I g ol e B s ol bl o s e oy g
6 or

m rod
urpose of ths report, were audited by the predecessor auditor, who expressed an
unmuumm opinon thereen, We have relldupon th audt repotsof the prdecesr audior for e sald

Bankruptcy Code, 2016 (including nrnspemve anncnnnnuem liabilities).

8. We conducted our examination of the Statement in accordance with the Guidance Nots on Reports or
Certiicates for Special Purposes, issued by the Instiute of Chartered Accountans of ndia. The Guidance
Note requires that we comply with the ethicel requirements of the Code of Ethics issued by the Instiute of
Chartered Accountants of ndia.

9. We have compled with the relevant appiicable requirements of the Standard on Qualty Control (SQC) 1,
Quality Control for Firms that Perform Audis and Reviews of Historical Financial Information, and Other
Assurance and Related Services Engagements.

OPINION

10 Based on our examination, as stated above and according to the information, explanations and witten

ompany,

4. MAXIMUM AMOUNT REQUIRED UNDER THE BUYBACK AND ITS PERCENTAGE OF THE TOTAL PAID UP
CAPITAL, WILL

small! beneit a sigrifcant number o the Comp: . Who woud be ATIONS AND
cassiledas *Smal Sarehoiers” THECOMPANIES ACT
24 The Butackghes a ot o e gl sl o e oy 1 i () parct b (0 athequtytaes forBuyBackre ly i
Buyback Ofer their uyback, or (B)not | () subject i
o g n he Buyback and gt resutantincrease i i prcenzge sharshoiding b he oy ol th the Buy Back
postthe Buyback, withoutadditional \nveslmum period e dae on which the payment of consieratn o shareholders who have accepte the By Back s
3 QUITY SHARES T PROPOSES T0 BUYBACK ‘
At Buy Back Price and Buy Back Size, the mdwaﬂvs Buy Back Shares thatcan be bought back would be e | () sublect to the appiicable aw, the Company shal o aise further capitl for  period of one year from me
470000 Four L Seveny 3% of expiryof the Buy Back perod . the dat consideration Wwho hav
H
Voo Equlty Shares may be ess he s ] (4 th Company e provsions of et 65 of e At il make any e s o sae
Board/Buy Back Committee s more than the Maximum Buy Back i sumem 0 number of Equiy Sares shares o Sction 62(1)(e)of the Actor ooy
Soigittont = o oY shares o equty shares of warrants,
Equity Shares;

(v) the Company shall not Buy Back its Equity Shares or other specified securtes from any person through
negotiated deal whether on or of the Stock Exchanges or through spot transactions or through any private

00,00,

b)  The amount of permissible capital payment towards the proposed buy back of equity shares as stated in
Annexure Als inin accordance with Section 68(2)(c) of the Act;

c)  The Board of Directors of the Company in their meeting dated 17th April, 2026 have formed the opinion as
specified in clause (x) of Schedule | to the SEBI Buyback Regulations, on reasonable grounds and that the
Company will not, having regard to is state of affars, be rendered insolvent within a period of one year from
the date of passing of Board meeting resolution dated 17th April, 2026.

oo o
—&—
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WINDLAS BIOTECH LIMITED

1.

RESTRICTION ON USE

This report s addressed to and provided to the Board of Directors of the Company pursuant to the
requirements of the Act and the Buyback Regulations, o enable the Board of Directors of the Company to
include t () in the 10 be made to the shareholders of the Company, (b) n th letter of

‘any other purpose or by any other

through mutiple demat accounts, the tender through a demat account cannot exceed the number of Equity
‘Shares heldin that demat account as on the Record Date.
Jlas addit

quity | Equty Shares
tendered, ifany, will of
‘the tenders under the Buyback will be done using the “Mechanism for acquisition of shares through Stock
Exchange pursuant to Tender-Offers under Takeovers, Buy Back and Delisting” notified under the SEBI

tothe Buybck.at s ffceprovdd n 15 b, witin 2 (wo) ok days of nmmwg ny stock broker.
Houes, i case y s of h , the

yr trar on
W\ﬂduw Closing Date. The envelope should be super scribed as “WIIlDlAS BIOTECH I.IMI’YED ~ BUYBACK
2026

i oy of the T g
the same tothe Stock Broker/ Eligible Shareholder.

Date: April 17,2026

Windlas Biotech Limited

Sd/- -

Hitesh Windlass Manoj Kumar Windlass
Managing Director Joint Managing Director
DIN: 02030941 DIN: 00221671

Jate: April 17, 2026

dispute or

law or otherwise. In accordance with Renu!atmn 24(\/) of the Buyback Regulations, the Eomnany shall nat

ity Shares unii the pendency of te lock-in or unii

such Equity Shares | become transferable. The Company shall aso not Accept the Equity Shares cffered for
te o

12.10 The reporting requirements for Non-Resident Shareholders under FEMA and any other rules, regulations,

quidelines by the RBI, for remittance of funds, shall be made by the Eligible Shareholders and/ or the Stock

1"
Neld by suh B

If physical Equity Shares tendered by Eiigible Shareholders are not accepted, the share certficate would be

retumed to such Eligible Shareholders by registered post or by ordinary post or courier at the Elgible

Shareholders'sole risk. The Company also encourages Eligible Shareholders holding physical shares to

dematerialize their physical shares.

I, however, only a portion of the physical shares held by an Eligible Shareholder is accepted in the Buyback
i t issueaLeter

v Circulars. Elgible Shareholders willreceive a Letter of Offer along with a tender/offer form indicating their | (v) ~ Eiigble Shareholders holding physical Equity Shares shouid nots that physical Equity Shares wil not be
rson. Accordingly, we do not acoe me any liabilty or any duty of care for any oth orto k : e
D e e T S0 0y of i oy o pm accepted unless the complete set of documents is submited. Acceptance of the physical Equty Shares for
e 11.13 Detailed instructions for partcipation n the Buyback (tender of Equity Shares in the Buyback) as well as the Buyback by the Company shall be subject to verification as per the Buyback Regulations and any further
o e respansiiy 1o updete s eportforevents and rcumstances ater ne ate o 1S | ™l i bl il e inclded n e Leterof Ofler ich, kng with e tenderofeorm, wibesentin | iecons isued i tis egar. The Regtar £0 the Buyback wilverly such bids based o he documents
Foed.C.Bhallad Co. due course to the Elgible Shareholders. However, f any Eligile Shareholder has not registered an email basis and il such time BSE uch bids a Once
# address with the Deposiories, or on receipt of a request by Registrar to the Buyback and Manager to the the Registrar i
Chartered Accountans, Buyback, torecei of Letter of Offer (to whom Letter | (v) uchEquity
Flem Ragisiration Number: 001111N Shareholdersshould ensure that the process of geting the Equity Shares demateialzed is completed wellin
Sd/-
Anshuman Mallick 12. (4 cass the Equity e are held on repatriaton bass he Eligble Shrcholder, bing & Non-Resdent
Partner 12.1 The Buyback g Equiy Shares Shareholder, shouid oblain and at at the ime of
Membership No.: 547705 eitherin physical or ason acquirng such Equty Shares, uaymunl tov me same was mads by suun Ebmhln Shareholder, from the
UDIN: 26547705QHMAYG5757 2.2 i , being a Non- Resident
Date: April 17,2026 “Tender Offer” route, hareholder,
5 tothe andtne acquisition of tto acquired on non-repatriation basis, and i that case, the Eligble Shareholder shall submit a consent ltter
Fhace; Noida Tender-Offers under Takeovers, Buyback and Delisting" as prescribed under the SEBI Ciculars, The Buyback addressed 0 pany i
Anmnexure A It the Buyback
Statement of Permissible Capital Payment as at March 31, 2025 (vil) I any of the above-stated documents (as applicable) are not enclosed along with the tender form, the Equity
Computation of amount of hares in 12.3 For of the Buyback, the Company has appointed SMC Global Securiies Limited as the h harcholders, being N o i
: 2013 (“the Act”), registered broker to the Company (the *Company's Broker") to faciltate the process of tendering of Equity rejected.
financialstatements as at 315t March 2025. Shares through the stock exchange mechanism for the Buyback and through whom the purchases and | 13.  METHOD OF SETTLEMENT
(Figures in 2 Milions) ompany. any i
s on 317 March 2025 | As on 31 March 13,1 The settiement oftrade(s) shall be carred out n the manner similarto settement of trade(s) n the secondary
Particulars (Standalone) | 2025 (Consolidated) SMC Global Securities Limited marketandas perthe SEBI Circulars
Equily Share Capi 0] 104 10480 Address: 11/68, Shanti Chamber Pusa Road, Delhi— 110005, India 13.2. The Campany will pay who wil transfer the funds
Free Reserves M. Buyback to the Clearing Gorporation's bank accounts as per the prescribed schedule. For Equity Shares
- Securites Premium Account 1,989.40 198940 TelNo.: +91-11-30111333; accepted under the Buyback, the Clearing Corporation will make direct funds payout to respective Eigible
- 15725 15725 i cam Shareholders. If the Eifgble Shareholders' bank account detals e not available or if he funds transfer
~Retained Earnings (Nef of Unvealised gai or 1055 o 254249 254280 Website: wyw.smetradeoniine.com instruction i reected by RBY bank, due to any reason, then such funds wil be ransferred to te concerned
investment (net of tax)) eller Member jbleSh )
LT 9RDLIO4PLCLES0S 13.3 Detais in respect of shareholders entitement for Tender Offer process will be provided to the Clearing
) 4,609.14 468945 | | 10,4 (Acquisiton Window')to facltats Corporation by the Regisirar on behalf of the Gompany. On receipt o the same, the iearing Corporation will
|1l ) 470354 478425 nlmng of sl ordars by Ehum\e Shareholders who wish to tender their Equity Shares in the Buyback. For the oo Ongoomer
Maximum amourt permissible forthe Buy-back under Secton 68 119849 1186856 purposes of tis Buyback, BSE has been appointed s the ‘Designated Stock Exchange' The detais of the
of the Act .. 25% of total paid up equity capital and ree i i 13.4 For he f
reserves respective Stock Broker forreleasing the same: Shareholders'
- - 12.5 Duingthe , the order for
Maximum amount perissie fr buy back inder Seciion 66 of 7939 7943 v i B 1 i o accounts.
the Act, within the powers of the Board of Directors - 10% of total :,,:::g{‘ fmn:"s"::fﬂ;iémy ,ﬁ:ﬁ:;,z‘:g:(gqﬁ',,; 's(,s,)a,if ;‘Z.T,“m";’;x.g‘;‘;.’,',“;i, :‘f,‘,':,s asu w‘:'ﬁ :: ;:;,'sa 13.5 Details in respect of shareholders entiflement for Tender Offer process will be provided to the Clearing
paid-up equity share capital and ree reserves form. Corporation by the Company or Regstar o the Buyback. On receip ofthe same, Cearing Corporations will
(Amount nmpa;ed by Board Resolufion dated 178h Aprl 2026 47000 Lo N~ ofany g i — On setement ate,
& member/ stock broke, then that and
Notes: i ) can register himsef by using faciity (after [ 13.6 Incas 2 3 ol p 0 pool
1. This Statement is prepared by the management of Windlas Biotech Limited (the ‘Company’) pursuantto the i quired by In 9 is held withanother depostory,the Clearing Corporation that holds the Cearing
requirements of Sections 68 and 70 of the Companies Act 2013, the Companies (Share Capital and case the Eligible Shareholder is unable to register himself by using quick UCC facility through any other c unaccepted
Debentures) Rules, 2014 anoma Buybukﬂeuulanuns registered stock broker, ompany's Broker to place their bids, shares in the depository that holds the demat account. Source depository will not be able to release the lien
2. Theamount of paid ‘nowyour customer Further,release of 0T m
the annual audited standalone and consolidated fnancial staements ofthe Company as at and for theyear | 12.7 The i o iy b
‘ended March 31, 2025. therefore, i Shareholder will m;\y hg after matching with bid accepted details as received from the Company or lhe Registrar to the. Buyba:k Post
3. We confim that there are no events subsequent to March 31, 2025 tll the date of this Statement that may allowed during the Tendeing Period. Mutipe bids face Wa smgie Elgble Sharcholder for seling Equiy sopted
require adjustmentor discosure. one bid blocked shares n the demat account of th Eligbie Sharcholder, Post completion of tendering  period and
4. thoSecuriies and Exchange Board ofnia (Buy-backof Securtes) Reguations, 2015 receiving the requsite dtais viz, demat account detals and accepted bid quaniiy, source deposiory shal
the Act do not define the term “insolvent”, the Gompany in paragraphs 25 | 12.8 The quantiy tendered shall be made available on Indian Stock Exchanges' websites at www.bseindia.com debit the securities as per the communication/message received from target depository to the extent of
and 26 ofInd AS1, Presentaton ofFinanclSatemers, of oy Tendering! i i ing Period. accepted bid shares from Eligible Shareholder's demat account and credt t 1o the Clgaring Corporation
y [ yearfrom Apil17, 129 pany q ofa
year i court/ any competent authorty for transfer/sale of such Equity Shares and/ or itle in respect of which is | 13.7 Inrelationto the physical Equity Shares:
Forand on behalf of Board of Directors of ¥

(“LOC") Circul

dated January 25, 2022, as amended,

No. SEBI/

Equity The
RTA shal retain the original share certificate and deface the certificats with a stamp “Letter of Gonfirmation

under

original Equty and documents (as mentioned above) along with TRS generated by stock

q
ason holds Equity Shares

0 id, ether by or courier o hand delivery o Registrar

Date: April 18, 2026

Place: Dehradun 1211P 2
() Eigbl who desir to ender ther Equity under he Buyback would Issued” onthe face

Unquote i i for a period of of s issuance,

1. RECORD DATE AND SHAREHOLDER ENTITLEMENT ‘Shares they intend totender under the Buyback.

111 A required under the Buydack Regulations, the Company has fxed Frday, April 24, 2026 as the record date | () Shamhnlder Tals to ubmit the Gema reuest within the foramentoned paiod, the RTA shall cre he
(*Record Date") for determining who tender physical Equity Shares to a separate demat account of the Company opened for the said purpose. The lien
are gl o partcipate n th Buyback. The tendering period or the Buyback offe will commence from ot | (s ender Offer. eleased, fany,or by
Jater than 4 (four) working days from the Record Date and shal remain open for a period of 5 (five) working Deails of shares marked as lien n the demat account of the Eligible Starehoider shalbe pmvlded by the oleisk.
days. National Securiies Depository Limited and the Central Depository Services Limited (‘Depositoies”) to should ensure that their depository account is maintained tl all formaiies pertaining to the Buyback are

112 Asperthe circulars or in due course, Clearing Corporations i.e. Indian Clearing Cumomﬁun Limited or the NSE Clearing Limited (formerly National completed.

offer of Offer’) jes Clear imited),as appli i fons”), 1, "
offer form indicating the entilement of the Eiigible Shareholder for pammpmg n the Buyback. Even fhe [ ) incase, ishold wih pool and Clearing the Buyback. .
Eiigibl Shareholderdoes not receive the Late of fer long it atender form, may s demat account | 13.9 Equity {o participate
e s quity P dDat a source deposiory during the Tendsring Period. Intr depositry tener ofer ( 10T insructons il be paymentto them of any cost, appii e levied
willbe eligble o partcipate i the Buyback. iniiated by yih for

113 As requi ; Letterof Offer The Manager orpayany
in accordance with the provisions of the Act, within 2 (two) working days from the Record Date and if any blocked balance) and send IDT message to target depository for confirming creation of lien. Details of shares h (includir levied by the
Eligible Shareholder has not registered an email address with the Depositories, or in the case of receipt of a blocked in the shareholders demat account shall be provided by the target depository to the Clearing I

y of the Leter of Offer i Corporation 13.10 The Equity Shares lying to the credit of the Company Demat Account and the Equity Shares bought back and
shall be sent by speed post or registered post or courier to such shareholder's registered postal address as | (y)  For custodian participant orders for demat Equity Shares, early pay-in is mandatory priorto confirmation of accepted in physical form will be extinguished in the manner and following the procedure prescribed in the
availablewith the Company. order by custodian.

114 The Equiy di Ind: (1 fosing Dee"). Tereafter, | 14, COMPLIANCE OFFICER

):and allunconfirmed orders shal be deemed to obe re|er:leﬂ Forallconfmed custodan paricant s, oder
i e o e e 1o address their grievances, if
allother ) modication by the the revised order any, nunngmmm 105:00 p.m. on any day except Samvday Sunday and pubic holidays at the following

115 As defined in Reguiat ons, 3 who hold confirmation. adad

onwhickthe | () (TRS') Y Namec Aty Panca
highest trading volume in respect of the Eqmry Shares as on the Record Date was recorded, of not more than The' i W
wnz 00,000 (Indian RuuaesTwu Lakhs only). BidID No. DPD, Client D, i Inca fthe imited, 40/1 Dehradun,

16 I ith proviso to Regulation 6 of the Regulations, 15% of the number of Equity Shares documents, andavaﬂu bidinthe exchange Utarakhand-248110, Indi
which the Company pmpuses to buyback or the number of Equity Shares entiled as per the shareholding of i m’“';: i"sn il 2'"‘“ 3:
partof this Buyback. quity com

11.7 Based on the shareholding on the Record Date, the Company wil determine the entitiement of each Eligile of attorey, form;

Shareholder to tender thei shares in the Buyback. This entilment for each Eligible Shareholder wil be 5 Duly attested death cerlficats and succession crtficate lsgal hirship certficae, i case any Eligh | 15.

Shareholder has expired; and c. In case of St the necessary certied corporate authorizations In case of any query, the Eligole Shareholders may contact the Registrar o the Buyback, appointed s the
the ratio of the Buyback applicable in the category to which such shareholder belongs (‘Buyback Uncmﬂmu board and or general meeting resolutions Investor Service Centre for the purposes of the Buyback, on any day except Saturday, Sunday and public
Enitement’)’ (vi) demat Equiy Shares, bmission of tender form and TR Afterthe :00am. i

f the Company's publc shareholders, who would be classified as “Small Shareholders”. Given that the feciptofhe dema Eql Stees by e
of leC pany's public eston ls jould be classified as *Small Shay lers”. Given that th int; quity Y Koy ek MUFG Intime India Private Limited

form. (Formerly known as Link Intime India Private Limited)
compuing the enttement rato, in accordance vith the r0viso to Regulton 4(i)(a) of the Buyback [ () The Eigible Shareholders il have fo ensure that they keep the DP account active and unblocked to receive C-101, Embassy 247, 1st Fioor, L B S Marg, Vikhroli (West),
Regulations, creditin case ofreturn of Equity Shares due to ejection or due to prorated Buyback decided by the Company. Mumbai 400083, (Maharashtra), India

x rther, El il they keep Tel: +91810 8114949,
in the Buyback, Equity Shares ne/n Dy them have not been considered for the purposes of computing the th Inthe (.) MUFG * Fax: +91 22 49186060
entitementratio. event if any Equity Shares are tendered to Clearing Corporation, excess demateriaized Equity Shares or Email: windlasbiotech buyback2026@in.mpms.mufg.com

118 Equity Shares, if any, tendared by th Elgile Sharehalders would be retumed to Website: wwwin.moms.m
, duetoany e
o h Investor Grievance mail: windlasbiotech.buyback2026@in.mpms.mufg.com
the Company wil ciub together the Equity Shares held by such shareholders with a common PAN for issue will be transferred broker' depository pool accountfor onward c:,:;n fm'“ ;",,s Shant Gopalkrishnan
determining the category (Small Shareholder or Genera) and entilement under the Buyback. In case of oint mnsm ot Eiigble Shareholde.Incase of custodian partcipant orders, excess demateralized shares or
ot ifan, SEBI Registration Number: INROO0004058
ing, pany quity :
i theCompany [ (9 In case the Equiy Shares are held on repamaunn bass the Eigie Shareholder, being a Nn»nesmm CIN: U67190MH1999PTC118368
Shareholder, should obtain and etime of | 16, MANAGERTOTHE BUYBACK
whero the name ofjint shareholders are dentical. In case of physical sharsholders, where the sequence of acauifng suh Equty Shars, payment for me same was made by such Eligble Sharenamev from the pany
-Resident o
check he sequence of the names o the joint Poldrs and clubfogeer th Equiy Shares held n such cases arehoide Fiviobeciaal Comperate Adrirars Privics Lisind
i i institutional acqmreu on non-repatriation basis, and in that case, the Eligible Shareholder shall submit a consent leter 8- 20, Second Floor, Sector -1, Noida, Uttar Pradesh- 201301
add Tel. No.: +91-120-4266080
for the Buyback. m
reparedby [ 12.1 (D) Investor Grievance E-mail: investors@fintellectualadvisors.com
the Rzmsnar and Transfer Agent as per the shareholder records received from the Dupﬂsllunes Further the | ) Eigible Shareholders who are hlding physical Equity Shaes and ntend to prticpate i te Buyback willbe || Website: wwwfintellectualadvisors,com
Equty Shares held undr e calegary of “cearng members” or “coporle body margin accaunt or erfcation Contact person: Mr. Amit Puri/Mr. Pramod Negi
ker" as per with common PAN, are not form(s) SEBI Registration No.: INM000012944
proposed to be c\unhed together for determining thir entitement and will be considered separately, where i.e.Form SH- CIN: m,,"gggmmmmnm
these Equity clients. and as per =

119 After fentifement, infavour I ani, (7. ‘DIRECTOR'S RESPONSIBILITY

itany, inone category shallfrst be accepted, in propor quiy (i) the tender form (duly signed by al Eligole Shareholders i case the Equity Shares are n oint names) te i

i by order (v) any other circulars, brochures, publicty materials
duly attested power of zﬂnmey‘ corporate au\nomﬂnn 1<ncmd\nq bnam resolutior/specimen smnature)‘ etc., which may i lyback, factu

11.10Eligible Shareholders' participation in the Bnyback is vnmmary Eligible Shareholders may choose to

participate, in part orin fu, and Tiew o & Buyback, orthey as deceased, ec., as applicabl. n addtion, “This Public Announcement is issued under the authority of the Board of Director i terms of the resolution

may choose not to pariicipate and enjoy a resulant ncresse in their percentage shareholding, after the from the address registered in the Register of Members of the Company, the Eiigible Shareholder wouln ne passedbythe Board on April 17, 2026,

completion ofthe Buyback, also tendera pan of

their Elgible Aadhaar card, voter WINDLAS BIOTECH LIMITED

Equl Shares over and above therBuyback Enifement) and pariciat n the shortal read due 0 non- (i) Based on the aforesaid ducumems‘ me cencemed Stock Broker shall place the bid on behaf of Eligile | g4 sd- sd-

participation of some other Eligible Shareolders, if any. The acceptance of any Equity Shares tendered in i i

s ot v il e Acouilion Wirdo of a5 vall rovic a R e by he | Hilesh Windlass Manoj Kumar Windiass  Ananta Narayan Panda ) )

case any Eligible Shareholder or any person claiming to be an Eligible Shareholder cannot participate in the mnanqe bidding system to me Eligile snaunnmsr "The TRS wil conta the cetalsof order suhmmed ke | Managing Director Joint Managing Director  Company Secretary and Compliance Oficer

Buyback Offer for any reason, the Company, the Manager and Registrer to the Buyback and their offcers shall folo DIN: 02030941 DIN: 00221671 Membership No: A13980

not beliablen any mannerfor such non-partcipation. (i) The Stock Broker / Elgible Shareholder who places a bid for physical Equity Shares is required to dehvar the

Date: April 18, 2026
Place: Dehradun

Date: April 18, 2026
Place: Gurugram

oo o
—&—




